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views or seeking clarifications or for
example, in this case, congratulating the
scientists.

(Interruptions) MR. DEPUTY
CHAIRMAN:  The leader represents this
group and his party.

SHRI SUSHIL CHAND MOHUNTA:
Individual Members have the right to seek
clarifications.

MR. DEPUTY CHAIRMAN: I cannot allow
more than one Member from each party.
(Interruptions) This has to b, discussed with
the leaders. The Whip of each party can be
asked to give the names of the Members of
his party. (Interrup-We shall discuss with the
leaders. Let us take up the next item.
(Interruptions)

SHRI SHRIDHAR WASUDEO DHABE:
Sir, as the Deputy Chairman, you have not
congratulated the scientists.

MR. DEPUTY CHAIRMAN: I have said
that the whole House has congratulated and
that I associate myself.

DISCUSSION ON THE WORKING OF
THE MINISTRY OF LABOUR AND
REHABDHTATION (DEPARTMENT OF
LABOUR)
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MR. DEPUTY CHAIRMAN: We will
now take up the discussion on the working of
the Labour Ministry.

SHRI P. RAMAMURTI (Tamil Nadu):
Mr. Deputy Chairman, Sir. we are now
discussing the working of the Labour
Ministry and the policies which the
Government of India have been, following in
respect of labour and the trade union
movement
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in particular. After all, th, policie* of the
Government of India towards labour arises
from its general economic policies, arises
from the fact in whose interests it functions. It
is a fact which cannot be denied that the
policies pursued by the Government of India
all these years since Independence have
fattened the monopolists in this country,
despite the clear directive in the Constitution,
in the Chapter of Directive Principles, that
State policy must be directed to subserve, to
eliminate extreme differences between
incomes and wealth. Despite that Directive
Principle all these years the monopoly houses
in this country have fattened themselves, the
big business houses have fattened themselves.
That is one side of it. On the other side of it, it
is also a fact that unemployment and poverty
have been increasing—a fact that has been
accepted by the Government itself. The other
day in the other House the Government agreed
that the number of people below the poverty
line is increasing. Therefore, it is obviou-that
the State policy subserve the interest of the
big business houses in this country.

Apart from that, there is another aspect and
that aspect is, in the freedom movement we
fought for the freedom of this country in
order to eliminate exploitation of the resour-
ces and the cheap labour of this country by
the British imperialists at that time. After
independence what are we doing? We are
going to the very same imperialist countries.
Only in addition to going to Britain we are
going to America, we are going to Japan, we
are going to so many countries, West
Germany and Italy, inviting them to come
and invest in this country, begging them +0
invest in this country, begging aifl from their
financial institutions and asking them to
come, invest and loot this country. This is
what has been happening. Therefore, how can
the policies . of this Government be in the
interest of the labour? This is the main
question that I want to ask.
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Now, Sir, they have compromised with
these multi-nationals. They are encouraging
our big business houses to have
collaborations, to enter into agreements in all
fields. Just now we congratulated our
scientists. In fields where our scientists couid!
have developed, even for bathroom slabs we
are entering into collaboration and agreement
with multinationals. This has been our policy.
Naturally, they want their price. They want
labour to be kept under , control. That is why
Government has been attacking labour again
and again. [ will try to explain this. In the re-
cent Non-aligned Movement that was held in
Delhi, the President of Sri Lanka, Mr.
Jayawardhane, in his speech stated with
regard to the World Bank, the IMF and all
those financial institutions, that it would be
appropriate if these institutions hung a sign
board outside their offices stating "All y, that
enter these doors keep out your conscience
and hopes and then enter." That is the nature
of the institutions, and our Government is
dependent upon them for the so-called
development of the country. And they extract
their price with regard to labour policy, they
extract their price with regard to import and
export policy. All these things are taking
place. Naturally, to expect that the labour will
be able to flourish, will be able to get a better
deal under these circumstances, is to ask for
the moon. But at the same time the
Government has got to out up a facade that it
is very much for the interest and the welfare
of the downtrodden people, it is very much to
the interests of the welfare of the underdog.
That is the facade that has got to be put up,
and in order to demonstrate that they are
really interested they sometimes bring out
some welfare laws. But how are they
implemented? How are they implemented by
the Congress (I) Governments or 'rout own
Governrien*i? This ig w)»at I would like to
poLu out. T will give you dnly a faw inv-
tancet because I have not got mueh ;ime.
Now section 23 (n) of the
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Industrial Dispute Act says that before an
employer wants to retrench, his people,
retrench his workers-., he has to apply to the
State Government and get the permission of
the State Government to do that. Without that
he cannot do that. And then punishment is
also provided for that, but is it implemented
by your State Governments? This is what |
would like to know. The Madras High Court
has struck down section 25(n) and section 25
(m), which says that even with regard to
closures yuu cannot have to follow the same
procedure. Now even after three years of this
section being struck down by the Madras
High Court, the Central Government did not
think it to be its responsibility and the Labour.
Ministry also did not think it to be its
responsibility to appeal to the Supreme Court
that in one part of the country it cannot be
struck down, that under article 14 of the
Constitution, which provides that there shall
be no discrimination whatsoever, it cannot be
that this law can apply only to other parts of
India but it cannot apply to Tamil Nadu. They
did not even think it necessary to appeal to
the Supreme Court against the judgement of
the Madras High Court. This shows the
wonderful attitude of the Labour Ministry
with regard to labour.

Now you take section 25(0). The law was
so ill-drafted, that it was struck down by the
Supreme Court. But it took nearly {hree years
for them to bring an amendment tc make that
section conform with the requirements of the
Supreme Court. Why did you take three years
for this? Is that the solicitude, that you have
for workers' protection? If , a protective law is
struck down by the High Court or Supreme
Court, you do not think it necessary to bring
an amendment to that to conform to the
constitutional requirements for years! That is
what has been happening all these years.

Now I would like to point out that ey«n
after all the«e things, in the
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J & K Synthetics, Kota, 3,200 people have
been retrenched and one section of it has been
closed. I do not want to go into why it has
been closed and all that. That does not
concern this Ministry; it concern the Industry
Ministry. Also I do not want to go into the
import-export policy. Bur under Section 25(N
& M), they were required to get the
permission of the Rajasthan Government
before closing it down. They did not bother
about that. Even now the Rajasthan
Government has not taken any ac+'on against
the employer who has violated the law and in
arrogant defiance of the provisions of law, he
has retrenched about 3,200 people. This is
what is happening in Rajasthan

In Orissa, one of the spinning factories run
by the National Textile Corporation has been
closed down for months together—for about
16 months now—and because it did not take
the permission of the local authorities there—
from the Govergment of Orissa—the Orissa
Government has declared the lock-out to be
illegal. 1 agree with that, but despite that,
although section 35(M) provides for
punishment, including imprisonment of the
person, the Orissa Government ha not dared
to take action against them. And it is ym”r
own Ministry! What is the use of passing this
kind of laws and saying, we are very much
interested in the welfare of the people? I can
give instances after instances. You take, for
example, the Minimum Wages Act. It
required somebody to go to the Supreme
Court to point out that in the Bhatti mines, the
quarries round about Delhi, the Minimum
Wages Act is not being implemenipa by the
employers and the Supreme Court had
deputed a Supreme Court senior lawyer to go
and investigate the whole thing and he placed
the report before the Supreme Court and the
Supreme Court had castigated the particular
Government for not implementing thi, thing.
This is happening just under your nose. What
are you doing about it? Government does not
do anything about it. Take, for example, the
bonded lobaur.
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There has been bonded labour. A Supreme
Court lawyer went and found that out. The
Supreme Court hag taken note of it and asked
those people to be released. But what do they
do with regard to the bonded labour in otheF
places? Even with regard to the Minimum
Wages Act, or minimum wages for
agricultural labour, you may proclaim that this
is the minimum wage, but who bothers about
it? Only yesterday, one of the Member, from
your own party—from Bihar, I think, I do not
remember from which State he comes—
pointed out that when agricultural labourers,
particularly Harijans, demand the
implementation  of  minimum  wages
proclaimed by the Government of the State,
the landlord gets hold of goondas and attacks
the Harijans, their bastis, he sets fire to their
huts and people are a" so burned alive and
tortured alive. Ai.d yet, the police do not
show! 1 PM their face at all. On the other
hand, the police sometimes attack these very
people. Therefore, your State Governments
are hand in glove, and the. police is hand in
glove, with the landlords. Therefore, when
that is .he position, what is the fun of your
talking of the Minimum Wages Act when it is
not actually implemented? Then, you fixed the
minimum wage amount five or six years ago.
Prices go on increasing, but do they get the
benefit of dearness allowance? None of your
State Governments thinks it necessary to fix a
scale of dearness allowance which would
automat; j *1ly compensate the rise in the cus’
of living index.

MR. DEPUTY CHAIRMAN' Shall we
continue after lunch?

SHRI P. RAMAMURTI: Yes I will finish
with this point.

On the other hand, in West bengal where
the minimum wages had oeen fixed,
periodically they are being revised every
three years. They have also fixed up an
automatic DA formula  which  will
automatically increase the wages of the
agricultural
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[Shri P. Ramamurti] labourers when the
prices ?0 up. This is the contract I would like
to point out to you. And what is the Labour
Ministry doing about it? What are you doing
about this point, I would like to know.

Sir, I will continue after lunch.

MR. DEPUTY CHAIRMAN-
continue after lunch.
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We will

The House adjourn  fev
lunch at one minute pus':  one
of the clock.
2 P.M. ?

The House reassembled after lunch at three
minutes past two of the clock, The Vice-
Chairman (Dr. Raflq Zakaria in the Chair).

SHRI P. RAMAMURTI: Mr. Vice-
Chairman, Sir, this morning 1 was talking
about the implementation of the Minimum
Wages Act. I would finish on that point first.
The Government of India has been allocating
funds for what they call eliminati:n of rural
unemployment. The "World Bank has come
and praised the Maharashtra State's efforts in
this direction. But I would like to point out to
you that one honest officer of Dhulia was
transferred for his h«m-esty. The DSP had
sent a circular o the police stations saying that
ihe Station House Officers should no*,
entertain complaints regarding nonpayment of
full minimum wages People went and
complained to the Collector. The District
Collector inquired into it and found it to be
true and sent a report about it to "lhe State
Government. What was the reward? The
reward was that he was immediately
transferred from Dhulia, two days after
sending his report, to some other distant
p“ace. This is the wonderful way in which the
Minimum Wages Act is being implemented
by the State Governments.

Now, take, for example, the question .of
abolition of contract labour. Your own
employing Ministry cares two jobs for the
Act, the Act which
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was brought forward after clearance by the
Cabinet and which was Dlaced before
Parliament and passed. Does the Steel
Ministry obey that Act? Does it conform to
that Act? In Bhilai—after all that Act says
that all those jobs which are of perennial
nature, in those jobs, permanent employees
must be put, permanent workers must be
employed—in the steel factory in Bhilai
thousands and thousands of people are kept
as temporary, contract labourers, and the
work of perennial nature is given to the
contract labour. And when the workers begin
fighting against it, the workers are
suppressed, are sent to jail. This is what is
happening. So, your Steel Ministry does not
care for your laws.' I will give instances after
instances.

Take railways. Coal-loading is an
operation of a perennial nature, particularly
when the coal is to be transported from broad-
guage to meter-guage as in the Sou h. Coal-
loading is of a permanent nature, but the en-
tire coal-loading i; given to the contract
labour; the labourers there are contract labour.
This is how your Act is being flouted by your
employing Ministries.

I will give more and more examples. Take,
for example, the Indian Oil. The Petroleum
Ministry is there. They do not implement it.
So, one after the other, the laws that have been
passed by Parliament are being flouted by the
employing Ministries and the public sector
undertakings. And if the trade unions bring
this fact to the notice of the Government, the
reward for the trade unions is that their cadre
and activists are being victimised by the
management. Even when charges of
corruption are brought to the notice of the
Government which have beer. enquired into
by the CBI and when the CBI recommends
also prosecution, even in that case what
happen.; is that the trade unionists who hnve
brought this to the notice of the Government,
they are being victimised, sent out of jobs and
dismissed. But
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the officers  continue to be there. I can
give instances after instances. .

The COPU, the Committee on Public
Undertakings, has gone into the Indestions of
the working of the Hindustan Photo Films and
it has indu-cated them. It has found a prima-
facie case. And during the discussion in 1980
when 1 raised a case of corruption against the
officer, the Managing Director, the Industry
Minister promised to send the matter to the
CBI. And the CBI has found a prima jacie
case of corruption. But that report was sent to
the Industry Ministry. And the Board of
Directors says that they have made only a
prima jacie case and that they have not
conclusively proved it, it that, therefore, the
prosecution is stopped. At the same time, the
workers who gave that information with
regard to corruption, that worker has been
dismissed on flimsy charges. This is the way
in which it is functioning. And the Ministry
cannot do anything about it because they do
not have any control over those things.

I can give instances. Take, for example,
the accidents in the Bhatt! Mines. You have
just now appointed a committee. But even
before  the committee could come into the
whole question,  disaster after disaster is
taking place in  the Bhatti Mines round
about Delhi itself. But what is the action you
are taking, what is the action you are taking
against, the officers who are responsible for
pre-ventng these accdents, the Safety
Inspectors? What is  the  safety
arrangement, the safety arrangement in
the mining industry? Even now so many
cases of accidents  of mining, in the mining
industries, are taking place. There are
hundreds of workers killed, being reported
dav after day, periodically, in the daily
Press. And the statutory commission that has
gotto gointo the whole question of the
accidents, has fixed the responsibility —on
particular officers. And what is the
action taken by the Government? The
action is that those officers have been kicked
up, projiioted! Caa you give me one
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instance of an action taken against an officer
when he was found guilty of neglect of duty
with regard to safety ui thousands of workers?
Give mt one instance in the entire history.
Then I will be happy. Not even one can you
give. We have given a list on people
sometime ago. This is the way in which the
Acts which are supposed to be in the interests
of the woncers for preventing deaths are
implemented. This is the way you. Mines
Safety Act is being implement ted by the
Ministry concerned. And you Ministry keeps
absolutely mum over that.

Now I come to the last question, you now
want to recognise trade unions by mallans of
verification. But you have now entrusted it to
the Regional Labour Commissioners. They
have sent a circular. We are against that
verification. It is a different matter. But
previously this question of verification way
entrusted to the State Governments and the
State Governments used to have that
machinery. Now you have taken it away from
them. Why? Because you are afraid that in
many States non-Congress (I) Governments
are coming to power and they will act diffe-
rently. Therefore, you want somehow or other
to prop up your INTUC which is being
rejected by the workers time after time.
Because of that you want to take away even
the limited powers that the States have got. So
you want to take away the implementation of
that particular method of verification and
entrust it to thf. Regional Labour
Commissioners, who are going to act
according to what you say and: say that the
INTUC is the biggest union here and, there-
fore, it must be recognised. My straight
question is; why should this Government be
afraid of the secret ballot? If the Government
of a country can be elected on the basis of the
secret ballot of the peoDle why should not the
workers who are more awakened, who are
more politically conscious, who are more con-
scious of their own direct interest have the
right to chos* their own bargaining agent?
Why should the
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[Shri P. Ramamurti] Government impose this
verification process on them? It is because you
are afraid that if a secret ballot is taken, all
the tall claims of the INTUC will go phut, will
toe proved ty  b< false.  Take (the ,textile
workers' strike which hag been going on for the
last 13 months. What does it show? You
have recognised an INTUC wunion as the
representative union. It cannot even hold a
meeting of the workers. The textile
workers oi Bombay have denounced that
leadership and denounced that union. And still
you want to impose that union. Similarly in
many industries, in many public  sector
undertaking; whenever a ballot has been taken
and in the ballot, the INTUC claims were
found to be totally false. In Hindustan
Photo Films, a ballot was taken and INTUC got
zero—not even a single man to vote forit. I,
the Bharat Heavy Eleetricals, Hardwar,
the INTUC got zero; 'it wag the last. In Tiruchi,
absolutely nil. But (tiH you wanted to continue
to recognise the INTUC as  the representative
union. Representative of whom? Not of  the
workers, but of the management and yourself.
Long T>efore, 1 recall, in 1947 when th,
INTUC was still in the offiing—it was the
brain-child of Sardar Vallabhai Patel—the
late Mr. Gopalswamy Iyengar wag the Foreign
Minister here and Iused to stay with him.
Because 1 have moved with him since
childhood, whenever I came to Delhi, I used to
stay with him. 1 came here in 1947 and he told
me, "This i; what Sardar Vallabbhai Patel is
proposing Please go and hav, a talk with
Pandit Jawaharlal Nehru, and see that the trade
union movement is not split". I told him, "Why
don't you go and talk to Nehru?" He said, "I
have gone and talked to Nehru. But I want
you to strengthen my hands. So you go and
talk  to him." I went and talked 4, Nehru. Eut
it was of no use. The trade union
movement was sPlit- And that brain-child of
Sardar Vallabbhai Patel which is being rejected
by the workers whenever a ballot takes  place,
you want to keep alive. [want to
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tell you that we have grown not be-the
patronage given  to us by the Government,
not because of the patronage given to us by any
employer, but  despite the opposition
of the Government, we have grown, facing
repression, facing bullets, lathis and jail.
Therefore, | want  to tell you, whatever might
be measures that you want to adopt in order
to buttress that unwanted child, nothing will
happen. Ultimately this child will die. This is
what 1 want to point out. In this
connection, I also want to point out to you that
during the Janata regime, when the  industrial
Relations Bill was brought, at that time, all the
trade unions, including the unions of those
parties which had joined that Janata Party at that
time, together with your own INTUC— Mr. A.
P. Sharma was the President at that time—
opposed it.  All of them opposed that Bill. 1
remember that big rally we held against it.
Shri A. P. Sharma came there and when he
addressed the rally, he began to say, "All your
trouble; will be  over when Indiraji come back
to power", and thre were shouts from the gathe-
ring and people were surging forward to

mob him. I had to rescue him from that
meeting. I remember that meeting and
Sharmaji thanked me also for rescuing him.

That is kind of a Bill; thesame Billin a
different garb you are now trying to bring. Is it
the way of keeping industrial relations? And
then you say. 'In the Direc'ive Principles
it is  stated—labour participation in
management". Year after year  you have bee,
saying it. I know your Ministry has now
sent some principles of a Bill for labour
participation for Cabinet approval. I know
that I also know what kind of labour par-
ticipation is. Employing Ministries are
opposed to it. Managements of the public
sector undertakings are opposed to it.
Managements of the private sector ar,
opposed to  it. Because, they do  not want
to give equal representation to the workers.
They do not want the workers' representatives
to see how blackmarketing i, taking place,
how the money



217 Discussion on
workina of

is being requested. All these things they want
to hide. They are afraid that if the elected
representatives of the worker, are there, they
will expose all these things before the people.
Therefore, they do not want this thing. You
cannot do anything about it, despite the fact
that the Direc ive Principles of the State
Policy are enshrined in the Constitution. This
is all that I wanted to point out to you.

Now, you talk ahout the Sanat Mehta
Committee's report and you want to have the
Industrial Relations Commission machinery
imposed on the workers. It is again the same—
ban all strikes, take away the weapon of strike
refer to arbitration, to £ £fbealled neutral
person. Who is a neutral person i, this country?
ideologically everybody is aligned either to the
capitalist class or the working class. There
cannot be any neutrality in a class society. How
can there be a neutrarpe~rson in a class
society? Ideologically he is with somebody. In
this particular case you want to deceive the
working class by saying, we are having a new
machinery—Industrial Relations
Commission—and l(at commission will
decide these things. All that I want to point out
to you, I warn you, is all these gimmicks will
not wash; the working class today is awake and
it is fighting with, determination and courage
and workers will triumph. Once the working
clas; in this country is awakened, once it
becomes conscious of its strength. They are
fighting and they will defeat these conspiracies

Lastly, I would lik, to say, I know Mr.
Veerendra Patil for a very long time. I know
many of the officers in his Ministry. I know
his Secretary. Mr Deshmukh. I know many
other officers. I do not want to name them.
Many of them are very good people. They
want to be good men. And as a Chief
Minister of Karnataka you ha<j the good
reputation of being a very effective Chief
Minister who would take quick deci-
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sions and see that those decisions are
implemented. I have talked with you then, I
have talked with many officers and got things
done. But I am extremely sorry that you are
now in a pitiable position, that you cannot
make your own employing Ministries observe
the law. Thi is the position. That is why you
have also become a labourer. From the Chief
Minister you have become a labourer. The
only difference is ther, are no minimum
wages for you: the wage, for you are fixed on
a par with other Ministers. That is the only
difference. Therefore, I would request you
and your Government: why have this facade
of a Labour Ministry with a number of
officers, with this great paraphernalia, telling
the people that we have got a big Labour
Ministry which is looking after the interests of
the people. Why have this facade. People
have seen through this. Therefore, it is better
for you to resign from that position and say, I
will take up some other Ministry, I do not
want to be in this Ministry. It is also better
that you abolish the entire Ministry itaelf, so
that some money can be saved and it can be
invested for some other purpose.

SHRI MAQSOOD ALI KHAN-
(Karnataka); For the headache you want to
chop off the head itself.

SHRI P. RAMAMURTI: He is no head. If
he were the head, I will be happy. If he were
the head, I would have got so many
things done.

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Mr. Ramamurti, if there
was no Labour Ministry, what will you do?

SHRI P. RAMAMURTI: I won't bother. 1
will fight it out with the employer.

SHRI R. RAMAKRISHNAN (Tamil
Nadu): He wants direct action.

SHRI P. N. SUKUL (Uttar Pradesh) : Mr.
Vice-Chairman, I thank you for giving me
this cfiance for speaking on this important
subject.
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The importance of labour perhaps needs no
over emphasis and the ver.v fact that our
dynamic Prime Minister has given the
inspiring slogan SHARM EVA JAYATE
goes to show how much consideration she had
and her Government have for the working
people of the country. According to the
Registrar-General of Census our country has
nearly 38 per cent of labour force. In other
words, one out of three Indians . ..

SHRI P. N. SUKUL; You should not
disturb. This very thing you have been telling
me all along.

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Why don't you suppress
your desire to interfere with others why they
speak?
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SHRI P. N. SUKUL: I was saying that we
have a big labour force and out of every three
Indians, one Indian is a worker in our
country. And there lies the importance of the
working people.

At th, very outset, I would like also to
congratulate the Labour
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Minister and our Government for the lesser
number of strikes in the last year as compared
to the previous year and also for lesser number
of mandays lost. In 1980 about 2,501 strikes
took place; in 1981, the number of strikes was
2,245 and as per-the provisional figures fo,
1982 tne number of strikes is 1,751. So also,
as regards the mandays lost, in 1980, besides
the mandays lost in connection with the
Bombay textile strike, they were 21.93
million; in 1981 the mandays lost were 36.58
million and in 1982 the mandays lost were
38.38 million. From this, we can say that 1982
was comparatively a year of peace or our
labour relations were supposed to be better in
that vear. This could happen because our Gov-
ernment is seriously interested in the. welfare
of the working people. Under our twenty-
point programme various kinds of assistance
and amenities and facilities are being provided
to the working people. They are being given
housing facilities, educational facilities,
medical facilities, water supply facilities,
recreational facilities, etc. There is no doubt
that these facilities have to be expanded fur-
ther and only then we can solve the real
problem.

Our Government is also alive to th,
problem of minimum wages and the Stat,
Governments have, been asked to fix
minimum wages and also to revise these
minimum wages where it is called for. The
State Governments have been asked to
finalise proposals for amendment of. the
Minimum Wages Act and also to enforce
minimum wages in #he field of agriculture as
well.

Sir, bonded labour system has been
abolished since 1975 although secretly or
furtively it might be continuing in different
parts of the country. But our Union
Government has also asked the States to
reinforce this. The number of bonded
labourers freed as on 30th November 1982, as
per the Report of the Ministry, was 1,50,376
of whom 1,09,781 have been fully



221 Discussion on
working of

rehabilitated and it i not * mean achievement
and I think our Government must leave no
stone unturned in freeing all these bonded
labourers wherever they might still be exist-
ing.

Last year, sir, 12 new laws were enacted by
the Labour Ministry and this year also perhaps
the Ministy intends to have (several
enactments for the welfare of the working
people. In lhig connection, Sir, on huma-
nitarian grounds, I want *° draw the attention
of the Government, as Comrade Ramamurti
did mention the case of the Bhatti mines and
the accidents therein to the health hazards still
faced by our working people throughout our
country. Our workers have to work in polluted
environment and that tell; on their health in
due course and in certain cases it has been
reported that a worker ceases to exist after a
decade. That i the magnitude of the problem.
In the textile factories, Sir, due to dust and
fibr, particles, a dise;i59 known as byssinosis
is affecting the workers arid it has affected 20
per cent of our three million textile workers in
the country and the Industrial Toxicological
Research Institute at Lucknow and the K. G.
Medical College at Lucknow, which have
studied thig problem, have recorded their
concern about this ailment. Similarly Sir, in
Madhya Pradesh, in Manda-saur, where
workers are engaged in cutting stones for
making slates and Slate pencils, there is the
trouble of silicosis and this disease of silicosis
ha, affected the workers so badly that as I said
earlier, the life span of a worker is now
supposed to be jus': ten years only. About
fifteen thousand workers are employed here in
this industry, in a hundred units of this
industry, and even children below the age of
12 are engaged in this industry. Now', a male
adult worker cannot exist for more then ten
years because of silicosis and you can imagine
what would be the condition of the poor
children who are working there in this
industry. At another
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place known as Multanpur near Man-dasaur,
because of this very disease, Sir, today there
is not a single person who is above the age of
40. No man has gon, beyond the age of 40
here. By the time they come to tiiis age, .he
age of forty, they cease to exist because of
thiy disease and this is the magnitude of the
problem. That is the magnitude of the
problem. So I will request the Ministry to
spare no pains in coming to Hie rescue of
these people and to ensure that dust collectors
are installed everywhere in all the units and
all precautions are taken in the matter.

Similarly, Sir, in this very House in the last
session I had raised the matter of Roro Mines.
There also people suffer badly from these lung
and chest diseases because of working in the
mines. In limestone and delomite mine, also
this hazard is there. In the case of paddy
workers also there is dust everywhere, and in
Karnataka and in Maharashtra even children,
as I said, up to the age of 12 are engaged in
the quarrying business. They are very badly
paid; they are paid ten paise per bucket and
they are all ten years, eleven years or twelve
years old. exposed to thig dust also. So on both
fronts we have to help them they should be
properly safeguarded against the incidence of
these diseases. Even, Sir, our carpet workers
a.e also exposed badly to respiratory allergy
due to wool. In our own state of Uttar Pradesh
there are a number of carpet workers. So also
in Kashmir and elsewhere. Our Government,
as I said, must try to mitigaie all these health
hazards and must come to the rescue of these
unfortunate persons engaged in these various
industries, exposing themselves badly to dust,
etc.

As 1 said, Sir from the Report one can see
that there is a decrease in the year 1982 in the
number of accidents and that in coal-mines.
But as regards non-coal mines there is an
increase in accidents and deaths as Comrade
Ramamurty was just now
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saying. So all precautionary measures have to
be taken in this regard to avert these accidents
and consequential deaths. And these accidents
must b, totally checked. The scourge of child
labour and exploitation of our children, Sir, is
not only ther, in Karnataka and Maharashtra
where they work in quarries. These children
also have to work because of their poverty,
and at construction sites where buildings are
constructed and dams ar, constructed they
carry water on their heads. These poor
children are paid at the rate of 15 paise pe- bu-
cket of water that' they carry. So, at least in
connection with child labour they have to be
very alive to the situation. If we cannot simply
dispense with the child labour or the en-
couragement of children in these quarries and
elsewhere, we must come to their rescue and
provide them with proper safeguards in the
matter of heal ah and in ensuring for them
proper remuneration for the work that they do.

Sir, just now Comrade Ramamurtt was
talking about what I could take as the
exploitation  of labour because  of
governmental policies. My own personal
experience goe, to show that our Left parties,
and almost all parties today, ar, a source of
exploitation of labour. In West Bengal, in
Kerala and in. other places, parties dominate
the unions. Not only that. We use the unions
for collecting our parties, and even for having
a parallel police force of our own to deal with
persons. This is, in fact, political exploitation.
Political parties us, workers for their own
ends and specially the leftist parties use them
more for the purpose. That JS why, I think,
this exploitation 13 not going to come to an
end in our country although it must stop.
Ther, has to be re-thinking and re-orientation
on thi; problem in our country. If it suits a
particular party, the strike is very good. If it
does not suit, the strike is very bad. W, must,
therefore,
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evolve norms for these strikes or for such
actions so that the party consideration is not
there. Our hon. Members know what
happened in Poland. In a totalitarian ttate if
you go on a st.ike, you are a bad j>erson. But,
in another state, if you go on a strike, you are
a good person because you are siding with the
totalitarian sysem. So, there has to be a
rethinking on thig problem. Sir, as you know,
an:' as most of our friends know, I have
myself been very much engaged in this field
of strikes. And almost for ten years, I was
victimised, and for five years, I was in jail. I
know what is a strike. And that is why now I
very seriously think on these problems *'d I
personally feel that our approach has to
change. Sectional approach is not going to
help the country or the people or even the
labourers. When strikes fail, what happens?
There will be victimisation. Then there i only
one demand; remove the victimisation,
withdraw the victimisation. Then all the
demands become unimportant, and only one
demand remains. Sir, in the case of 19th
January strike of last year, still there i,
victimisation somewhere and people have
been demanding that i' should be vacated. So,
I say that strike should not be the first
weapon.

Sir, the Bombay textile strike is really the
most unfortunate chapter in the history of the
trade union movement in our country where,
misled and misguided by one man, Dr. Datta
Samant, their leader, lakhs and lakhs of
workers are suffering, lakhs and lakhs of these
workers have had to lose their jobs. And still
that strike is going on. Sir, in the last i**ue °*
Datta Samant. He said that Datta Samant is not
a trade unionist; Datta Samant is a
businessman anrl that he trades in this field.
And by way of an example, Arun Shourie has
said in that article that when there was a strike
in 'Indian Express' and Datta Samant cam, for
negotiations, Datta Samant said tha* you pay
Rs. 1,000 to every worker. The Management
said, *No. We do not



225 Discussion on
working of

have the capacity to pay, we do not have the
funds to pay, and we cannot pay Rs. 1,000.
And why to pay Rs. 1.000?" Immediately,
Datt, Samant came down by 50 per cent and
said, "All right. Pay Rs. 500 to every worker."
Then, he said, "AU right. Pay Rs. 200 to
every worker." Sir, what is this? Is this trade
unionism? Is this what we call scientific trade
unionism? This is not scientific trade
unionism? It means that we are only interested
in our own leadership. We do not know
anything about th, demands we do not know
whether the demand is justified or not. We
simply do not care about the general
repercussions on the people because of a
particular strike in an industry and for just
gaining something for my party or my
ownself, I make the people— lakhs and lakhs
of them—to go on strike and make the
country suffer on that account. That is why,
there has to be serious re-thinking on this
problem whether we should go on strike.

What about the lightening strikes? Only
today I wag sitting in a Consultative Committee
and there, they cited a case of lightening strike
in Bombay. A section of the employees of the
Civil Aviation Ministry went on a lightening
strike and people are suffering, flights are
being delayed, for no obvious reason. Four or
five persons were called to work in the
morning shift also. The union said: No, all of
us will work, and not just these 4 or 5 persons.
There is actually no need for all the people to
work, ( but they said, no, all of us will work.
And when the management could not agree,
they went on strike. So, if we are going to have
such indiscriminate sense of trade-unionism
we are certainly not going to flourish, nor are
the people, the workers going to flourish, and
that is why I say that we must have a re-
thinking on this subject.

I entirely agree that as recommended by
the National Commission on Labour, an
Industrial Relations Com-
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mission should be set up in the country, and
this commission should deal with all matters
pertaining to conciliation, certifiqation of the
representative unions as well as adjudication.
Time and again, in this House and in the other
House, hon. Members have demanded that a
comprehensive  Industrial Relations  Bill
should be brought for our consideration. Last
year, the then Labour Minister said that
perhaps, according to National Commission
on Labour itself, it was not possible, or it was
not possible acccording to Government, |
don't know how he say; it was not possible.
But a comprehensive Bill hag to be there. The
Minister at that time said that it was not
possible because such laws become outdated
the nexj day. Every la,, may hav, som, such
repercussions next day. Some re-thinking may
be necessary the next day; it doe; not mean
that if the next day we have to think about that
law again, it should not be there at all. It does
not mean that the Bill should not be brought
before Parliament for our consideration. It is
the need of the day that all matters should be
examined threadbare and a comprehensive
Industrial Relations Bill should be brought for
our consideration. I am also of the opinion
that a National Labour Conference should be
conven. ed ag early as possible to decide ail-
such important issues. We had one long back
and I think time has come when a National
Labour Conference should be called and
called as early as possible.

Our friend Comrade Ramamurti was
talking about share of th, labour in the
management that the workers should have a
say in the management. Our Government also
believes in this. Perhaps our Government may
be trying to have this thing. But it has so far
not been possible in most of the industries
and, therefore, we should also tr, to have thi
implemented as far as possible.

Now, as regards the welfare of the workers,
I have one thing to say, I have seen what is
happening in my
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in Allahabad and worst of all in Kanpur.
There is a labour colony in Kanpur where
20,000 quarters have been constructed for the
labour. Of these 20,000 quarters, 16,000
quarters are occupied by those who ar, non-
labour. We construct houses for the labour
and those who are not eligible to occupy these
places, these quarters, occupy them and we
become helpless. W, must also ensure that
such housing facilities which *® Provided to
the working people are enjoyed by the work-
ing people only and wherever the quarters
meant for the labour are being occupied by
others, they should be got vacated and only
the workers should be housed there. They
should be given to the workers only.

SHRI HAREKRUSHNA MALLICK
(Orissa): They should be arrested.

SHRI P. N. SUKUL: It is for the
consideration of the Minister. I only want that
the, should be got vacated and handed over to
the people who are really eligible to be there.

Now, Sir, problems like child ia-bour,
health hazards to the workers which I have
just mentioned and other problems are still
ther, in our country. Men and women workers
are not get'ing the same wages, despite the
fact that we have-a law on the subject. The
Equal Remuneration Act is there. But still our
women workers are paid less, much less, as
compared to their male counterparts.
Therefore, the Government should also look
into this problem and ensure the total im-
plementation of the Equal Remuneration Act
and they should also ensure the stoppage of
the exploitation of the women workers in our
country.

In the end, I will enumerate my
suggestions, and I would like the Ministry to
go into these suggestions. I would also like
the Ministry to act on these suggestions as
early as possible and as effectively i possible.
1. We should have a clear-qut wage policy,
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a national wage policy. 2. The provisions of the
Minimum Wages Act should be strictly
enforced 3. An industrial Relations Commission
should be set up as early as possible. 4. The
Health of the workers should be taken better
care of. 5. Child labour should be abolished. 6.
The exploitation of migratory labour should be
stopped. This is also a ver important thing. Only
a few days back, It was reading in th,
newspapers that workers from Bihar who go to
Punjab are being very badly treated so much so
tnat without any rhyme or reason, they are sent
to jails and made to work inside the jails.
Similarly, those who go outside, through
contractors, have to face a lot of difficulties.
Therefore, the exploitation of migratory
labour,— from this country to another country
and from one State to another should be studied
and stopped as early as possible. 7. As I said, a
National Labour Conference should be
convened as early as possible to decide impor-
tant labour issues. 8. Low-paid Government
employees should also be given trade union
rights, I mean class IV employees and such
other peopie. They work, they suffer, they do
not get any overtime. They have to work
beyond the working hours.

SHRI SHRIDHAR WASUDEO DHABE
(Maharashtra): 'Low paid' means what? Up to
what salary are you saying?

SHRI P. N. SUKUL: To start with class IV

employees. The, must enjoy all the trade union
rights so that they . can have their demands
conceded through arbitration or adjudication as
the case may be. These people have been
suffering all along. I do not know whether you
can do it so easily or not, but that iy a very
genuine case and at least the class IV employees
of the Government must be granted trade union
rights.

And as I said, the Equal Remuneration Act
should also be strictly enforced.

With these words I support the demands of
the Labour Minister.
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SHRI H. HANUMANANTHAPPA (Karnataka):
Mr. Vice-Chairman,, Sir, while initiating the
discussion, Com” rade Ramamurti complimented th,
efficiency of the Labour Minister, Mr. V.
Ve,erendra Patil, but finally he asked him to resign
from the Ministry. Perhaps Mr. Ramamurti hag a
grouse because Mr. Veerendra Patil ,; the Labour
Minister has managed the Labour Ministry very
well during the last year.

SHRI G C. BHATTACHARYA (Uttar Pradesh):
What is th,er, to manage?

SHRI H. HANUMANTHAPPA; 1 am telling
you. Please be patient, if the strikes are reduced,
if th, mandays lost ar,e reduced, if production has
increased, if accidents have been reduced in certain
categories of industries, is it not due to the
efficiency of the Ministry? -Certainly Mr
Ramamurti has a grouse, becaus,  his  trade-
union leadership, his leadership amongst the
workers, might have come down because of the
efficient management of the Labour Ministry.
Those who practice such trad, union
methods, they certainly have a grouse against th,
efficient administration of the Labour Ministry.
Mr. Ramamurti has a grouse and he may be right
in asking for the resignation  of Mr. Vee-rendra
Patil from the Labour Minis-
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try because his chanceg wer, reduced because
of th, efficient management of the Labou,
Ministry.

Now coming to th. other aspect of the
INTUC, none of my friends have said that th,
Acts are partisan to the INTUC. The Act, are
th, same, administration is th, same. Whether
he is a member of a left union or INTUC, all
are covered by the same laws. I want to ask
the Members from the other side; if you have
a fair election among ,our own members
without using your violent force, perhaps you
will gt the same result as that which you are
complaining of against the INTUC today...

SHRI SURENDRA MOHAN: Kindly have
the secret ballot and we accept your challenge.

SHRI H. HANUMANTHAPPA: i am
prepared for it I have got experience of how
you people are carrying on your union
movement. I know that. You are taking th,2
law into your own hands. You are not giving
freedom to the workers You put them in lock I
know whiie conducting your election how"
your leadership conducts. I know what is
happening. 1 also come from the labour
movement.... (Interruptions).

THE VICE-CHAIRMAN -« (DR. RAFIQ
ZAKARIA): H. i; making an effective
speech. He has got a good voice He is
exposing himself well. Please don't interrupt. I
am not concerned with the substance of it. In
the Chair I am neutral.

SHRI H. HANUMANTHAPPA: Baba, you
in the Opposition have de-voice. He is
expressing himself w'ell. w, say. Even if we
say this is the sun ,you are going to say no;
you are not prepared to agree. That is* the
tendency, that is the mentality, of the
Opposition You are going to dispute whatever
we say. What should we do? That is your
mentality in the Opposition.... (Interruptions)

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): Mr. Mathur, ,u are the next
speaker, I do hot want the other side -to
interrupt you in the same way.
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And then, I think it is his maiden speech. So
let him speak without interruption ....

SHRI JAGDISH PRASAD
MATHUR (Uttar Pradesh): Is it col T don't
think...

THg VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): That is why 1 said
I think. Ay far a; I know I think it
ic, his maiden speech

SHRI H. HANUMANTHAPPA. Even if
this j; not my maiden speech, does it mea,
that they should go on disturbing?

Now, my point is that efficiency does
not lie in enacting more and mora laws. There
are enough law, in this country ~ Th, point is
th, administrative machinery, the
enforcement machinery, haa to  be greare” up.
I would request the Minister to gear up the
machinery. The present machinery i;
lethargic; ij is ver, weak, it ig not up-to-dat, and
it cannot cope with the requirement of th,
society and the labour requirements.- Here,
the administration haa failed.  The laws ..
good The laws are enacted for the weLfar,
of the labour only. Unfortunately, th,
affecting machinery has failed. =~ My friend in
hi; speech said that 12 labour lawg hav, been
enacted last year.  What is the 2" portionate
increase in the enforcement machinery at
various levels? In the absence of the
enforcement machine-rv how can you get the
results?  Re-sultjs do not come by enacting
laws. Results will come from encforcem'ent or
implementation of the laws. The defect is at
the implementation stage, " not at the enacting
stage. I would request the Minister  to gear
up and strengthen the implementation machi-
nery. Giv, them orientation training. Tell them
what the laws require and what tbe society
wants. Make them work t, the expectation of
the society and the Ministry. Then only we can
get the results.

While saying this, I wou](j like to draw the
attention of th, Minister t° th, public
underSkings which are also managed by the
Government or by
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[Shri # Hanumanthappa],

different Departments of Government. Labour
Department i part of the Gov, ernment. How
ig it that the labour lawg ar, not enforced in
som, of the public undertakings? Why thi; dis-
crimination? Thes, undertakings ar,e under
various Ministries and Railways. They do not
implement labour laws

[The Vice-Chairman, Dr. (Shrimati) Najma
Heptulla in the Chair]

Why should you give room fo, such
discrepancy? Here your machinery has failed.
Just because they are under Government, the
labour law, are not .nforced ,nd that leads to
labour unrest. Whether an industry is under
private management or whether it is a
Departmental undertaking, you should not
spare any management. For instance, Railways
is also a Government department. They are "°t
implementing th, bilateral agreement. You
have recognised the union. You have called
their representatives Thereafter, you have
come to certain agreement. This bilateral
agreement *Phich has been agreed to has not
been implemented by the Railways. What i
the position of th, Labour Ministry here? You
have enacted the labour laws. You have your
own implementation machinery. You ar. a
party to the agreement But you do not have any
power or force in hn-pltementing it Your
Department hav, failed here and your
enforcement machinery should be geared up.

Coming to welfare measures, if in ,
privatiel, managed industry, there is no
facility for water or for restaurant or creche,
the Labour Inspector goes there and points out
all these deficiencies. But he never inspects
any public undertaking. @ Why this
discrimination? I would sa, that your laws
should first be implemented in public
undertakings which are directly under the
charge of the Government so that you can
enforce them bette, in private-managed un-
dertakings.

Labour doe, not ™an only organised

labour. There are crores of peo-

[RAJYA SABHA ]
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pie who constitute unorganised labour force
Coming from an agricultural famiiy you know
very well the plight of workers .ngaged in
agriculture. They have no Union and they hav,
no leader like Shri Ramamurti t; go round
with a (ed flag, shout and get them minimum
wages. Here, it should be the responsibility of
the Labour Ministry to look into the problems
of unorganised labour who are scattered all
over the country. He is the last man in the
village. The Ministry ghou](j come out with
proposals for legislation to cover such workers
who work in remote fields in thig country

Much has been said about child and women
labour. I~ do appreciate the sentiments of
those who raised this issue. We com, from ,
society YA-TRA NARYASTHU
POOJAYANTHE RAMANTHE TATRA
DEVATHA. God resides where women ,re
worshipped. Unfortunately labour is linked
with stomach. Not only women but even
children Hav, to work because of thje needs of
their stomachs. W, hope a day will come when
the children of labourers can also go tp convent
schools and avail of the higher education
facilities.  All right. But, unfortunately, thi is
linked with the question of bread. So,
immediately it may not ™ possible to do away
with this  system. But at the same time, the
Government can think of persuading the
parent, saying that instead of sending their
children for labour, they should send
them to school and incentives! will hav, to be
thought of wherever the child labour is taken
back. It is not just "by enforcement that you
can do this. You can enforce a law saying that
the child sent for labour should be taken back
from that labour.  But, unfortunately, the
parents would be penalised. I gay thig
because the parents would be  deprived  of
the earnings of the child Of course,
the child ii~ already having no proper food or
shelter. If tfie child goes for seme labour, he
may b, getting fifty paise or one rupee a"d that
is an additional income to th, parents. So, If
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you enforce this, then you must think of som,
incentives. By enforcing this Act and sending the
child back from labour to th* school, we would only
be penalising the parents So, if we find out a
substitute method or if we subsidise tht loss of
wages in the evient of the child being sent to the
school, then the parents would be ready  to take
their children from the labour and to put them in
schools. So, this is one thing which the Labour
Ministry should think over. I do not know
whether thi; ;omes under the Labour Ministry or
some other Ministry i also involved in it. Enacting
child labour prevention laws would not do and
the problem doe, not end there. Perhaps you ca'n sit
with the other Minis. tries and .om, out with
proposals whereby the system of child labour
escan be discontinued by giving incentives or
subsidies to the parents who are dependent on such
labour. After all, no parent ig interested in sending
hig child to do difficult work where even his life is
at stake  Of course, fo, the parents the child is an
asset and is more important than anything else and
no par.ent would be willing to send his child to do
dagerous work. But he is forced to do because of the
earnings that the child ma, bring. So, , subsidy
schem* or seme subsidy to the parentsi would
certainly help in ending th, system of child labour.
So, Madam, in these difection, co-ordination
between the various Ministries ig called for a’d
they ma, it | together and come out with
definite proposals, legislative proposals, if necessary

Then, Madam, [ want to mention something
about th, Apprentices. Oct which is administered by
thig Ministry. You have passed this Act.  The public
sector undertakings and the other industries, because
they have to obey this Act, recruit certain people
and they give them  training for  eight months or
ten month; or one year and then they leave
them in the »-  streets. So, the result is that the train-
ing becomes a wast, and th, Apprentices' Act has not
produced the desired result. So, it should be made in-
cumbent on the industry or the under
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taking which gives th, training to th, apprentices
to make Us, of the services of those who have
been trained by them. They need not be
satisfied with just giving them training and
obeying the Act and obeying your circular and
telling that they have  recruited fifty persons
as apprentices give, them th,. training  After
the training where do they'go?  Again they
are waiting in the employment exchanges for jobs
and this should by done aw,, with. At the cost of
the and given them the training After "the nation,
at the cost of th, industry, and at the cost of the
undertaking, these people are given the training
and they know something about the industry.
But, after the training is over, they are "°t taken
there and they are sent awa, wihout any job.

So, Madam, the Apprentices Act should
include an enforcement  clause also to  the
effect that whichever industry gives

apprenticeship training  to  anybody should
absorb him who ha, been trained in that industry

There is one mor, thing which I would like to
mention.  Whil, registering or recognising the
trade unions, I want to draw your attention to the
discrimination that is meted out particularly to the
weaker sections of the society, that is, the
Scheduled Castes and th;» Scheduled Tribes.
Several associations of these weaker  section-
have not been recognised by the management.
Of course, the Home Ministry hag issued a
circular that a union should not be recognised J**
°" the basis of caste or community. I do appreciate
thig stand of the Home Ministry But when it
works again.st the interests of these classes, |
have to apeal t, the = Government, and I
request the Government, to  reconsider the
opinion of the Home Ministry  and see
that a directive is issued to the effect that 1
the Scheduled Castes’ and Scheduled Tribes'
unions should be recognised in thes, industries.
I want to cite one example in this connection.
I had an occasion to examine the Syndicate I
Bank. There, under a bilateral agree-I ment,
they hav, barred the promo-
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[Shri H Hanumanthappa].

tional chance; of the Scheduled Caste; and the
Scheduled Tribes contrary to the direction of the
Government. Here in such cases the Labou, Ministry
have to pla, a ;ole. They have reduced the classes to
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Sad wiiAer Tra (FA1ET) -
z9 | wsr feved =8 a3
SHRIMATI ~ USHA  MALHOTRA

(Himachal Pradesh) To set an example to be

three, contrary to th, direction's of the Government. ollowed.

The Government of India has got 4 classifications
Now, for a total one classification both in regard to
promotional and rec4uitment .'chances the
Scheduled Caste; and Scheduled Tribes have been
deprived of. Not only that. By a bilateral
agreement, the management is bound to deprive the
Scheduled Castes and Scheduled Tribes of
promotional and recruitment chances. (Time Bell
rings). So, time has com,® that wherever such
bilateral arrangements exist, they should be
changed or they may be made null and void

Regarding the Minimum Wages Act, I want to
bring one instance in in Karnataka to your notice
Under the NREP Rs. 6.50 i paid ,5 daily wage but
under relief measures only Rs. 5 is paid. It is a gross
violation of the Minimum Wages Act In the BBm,
family, in the same village, yne man working under
NREP j; paid Rs 6.50 and the other ig paid Rs. 5
oniy. So, the Ministry should find and se, that th,
minimum wages a” enforced at the Governmental
level. Why should there be any discrimination and
why the Government itself is not implementing
this?

Finally, all thes, Acta—Industrial Disputes Act,
Trade Uniony Act, Minimum Wages Act and
Labour Welfare Act—are innumerable but the
machinery to implement them j; very lethargic and
not in commensurate with the Acts that are to b,
enforced. So, I submit that the whole machinery hay
to be re-oriented. Only then can we. get better
results Thank you.
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a7 TEAT § AIF HAH F AT S(OAT

"Deductions made  with  written
authorisation of the employee for the
payment of the fees payable by him for the
membership of the trade union registered
under the Trade Unions. Act 1946."
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ing a statement of basic principles which
should form part of wages policy. The
Si**h Five-Year Plan ha; spelt out in
broS'd terms the objective, basic el™™!*"
and the main task of the wage policy. It is
the endeavou, of the Labour Ministry to
giv,e these idea, the most precise form in
consultation with the representatives of
workers, emplo-years... .tc."
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SHRI N. P>SCHENGALRAYA NAIDU
(Andhra Pradesh); Madam, Vice-Chairman,
all the labour trouble in our country ig due to th,
helplessness of our Government. Otherwise if
th,. Government ig firm, thes* strikes would not
b, there the labour would not hav, suffered, ,ntf
the prO- -duction in the country would not have
suffer,°d. Take the instance of Bombay. (The
labour leader, Dr. Datta Samant was a
medical  practitioner. Because he failed in his
practice, ho thought it wa; easy to become a
labour leader and shine well. So he became a
labour leader and now h, is controlling nearly
90 pe, cent of the unions in Bombay For the
last more than one year, 16 textile mills are on
strike. About 2 lakh 30 thousand worker,
are involved. Only the workers are suffering,
not the leaders. The workers are not paid tbei,
salaries and they ar, suffering The leader; take
their funds eyery month. They collect on,
rupee, or two rupees or five rupees from the
worker; and they have got lots of funds like
that. And due to these funds, they travel by air,
stay in 5-star hotelg and enjoy themselves at the
cost of the  workers. This iy going on in our
country. For the last nine months, our
Government is trying t, adjust with Him. But
they ar,e not able to control him or dictate to
him, or say, "this is our decision, you must
obey it".  Government is not doing anything.
And what is the loss?  The los; in production i3
Rs. 143,91 crores in the last one year in this
textile strike. The wage losa Is Rs.  89.48
crores. And about 50,311 workers have been
dismissed in thia illegal strike.  This is the
position and the Government is not able to take
any firm decision in Bombay.

Ther, must be one union for one industry.
They must “lect their workers as office
bearers and outsider! should not be holding
any office in the labour unions. If this is done,
the politicians will not b,. there. Y only the
politicians ,r. using the workers for their
benefit. They want votes. They go and catch
these workers. For thatthey will say:
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"We will get you Rs. 5 more, or Rs. 100
more". Easily the workers become prey of
these labour ieader, s% these workers think,
"we are getting some money, why can't w,e
strike?" So all these illegal strikes are going
on and Government is not able to tako any
action to top them. Take the case of
Bangalore strike. Th, workers in the public
sector undertakings had gone on strike. For
300 days therewas a strike in Bangalore and
the Government was not able to d, anything.
There i; one Suryana-rayan. He had failed to
checkout a livelihood. So he thought it was
easy and h,e became a labour leader and
started this. Only outsiders are creating
trouble. If the worke, elect their labour
leaders from amongst themselves, there will
not be this trouble. So, the Government must
come forward with an Act providing that only
the labourers of that factory or that industry
can b, elected as office-bearers and not others,
and this should be implemented strictly.

Sir, I would suggest one thing: Will the
Government enquire into the bank balances of
these labour leaders to find out hew much
money they have got in the banks, and also
find out how much property they had got, what
their property was, before they became labour
leaders and what is their property now after
they became labour leaders? '?his has to be
inquired into by the Government and action
taken. The Income-tax people close their eyes,
th, Government also closes its eyes. The
labour leader, take money from the labourers.
The labour leader will tell the workers that he
will get them Rs. 100 more. Then he goes to
the industrialist and asks, "I will settle at 50
per cent. How much money will you pay?" So,
he extracts money not only from the labourers
but from the industrialists also. But I am not
saying that every labour leader is like that. I
am sorry. There are a few labour leaders like
that. There are sincere labour leaders also. But
there are labour leaders that I described also.
Due to these labour

[RAJYA SABHA]

Ministry of Labour 268
& Rehabilitation
(Deptt. of Labour)

leaders, the other sincere labour lea-derg also
get a bad name. So, this has to be prevented.

Sir, all the trouble arises because the prices
are going up. Now and then the cost of living
goes up. The cloth price goes up, the
foodgrains prices go up. So, the labourers say,
"W, cannot live with this amount. We want
more." So, why can the Government not come
forward with a legislation and get it passed
providing that the industrialists must supply
the foodgrains and other essential food
commodities to the workers at a subsidised
rate? Now it is 1983. Now the price is this,
and the salary is this. Next year if the price
goes up, let the industrialists supply th, essen-
tial commodities at this price. The price may
go up by one rupee or five rupees. But the
essential, food commodities must be supplied
to the labourers at the controlled or subsidised
rate. If that is done, there would not be any
much controversy over the wages. This
should be done.

Sir, when there is trouble now and then you
amend the Labour Act. There are so many
amendments. You do not have a
comprehensive Labour Act. So, 1 would
request th, Minister to come forward and
introduce a comprehensive labour Act. Unless
this is done, there will be many loopholes in
the present labour laws. So, thig should be
prevented, and the Government must come
forward with a new labour Act.

I will suggest three or four things,. One is,
only a worker of the industry should be the
office-bearer and ou&. siders should not be
eligible to become office-bearers. This should
be legislated as soon as possible.

There should be only one union for one
industry. No,, if I go and collect seven
signatures, I can start a union. Like that there
must be several unions in the industry. So,
this should be avoided, and ther, should b,
only union for on, industry.

If the Government finds that the union ig
responsible for an illegal strike and the loss of
production, the industrialist must have a right
to sue
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the union in a court and get that amount,
recover the loss from them. The workers must
have a right to recover the wages if the union
leaders mislead them and ask them to go on
strike. If this is done, the workers are safe,
and the industrialists are also safe. This
should b, done. During strikes, usually at the
instigation of the union leaders the machinery
is damaged. If the machinery is damaged, it
takes a lot of time to repair it and it costs a lot.
So to avoid this, if any worker is responsible
for damage, ther, must be a criminal case
against him and also there must be a civil case
against him to recover the amount from him
or from that union. Madam, there are some
workers who go on stay-in strike. They will
sit, but they won't work. And because they are
marking their presence, they will demand
their salary. This should not be allowed. Only
on the turnout of work, wages should be paid.
If wages are paid °n the turnout of work, there
won't be any trouble from the workers. This
has to be introduced. If this is nol introduced,
there will always be trouble.

Now in regard to the railways, I remember,
in the day, of the old M.S.M. Railway or
South Indian Railway, they used to supply
foodgrains, weekly rations, for the workers at
controlled rates. They did not charge th,
transport costs. They used to supply the
rations at controlled rates, at subsidised rates.
This ha to be introduced at least i, our public
sector projects. If the Government comes
forward to introduce this, it would be better. I
request the hon. Minister to think over all
these things.

My last suggestion is, now there are illegal
strikes. The other day in Bombay the technical
people in Indian Airlines went on a strike. Now
the public is suffering. If somebody r goes on
strike in the railways, the public suffers. If these
things are to be avoided, you must instruct these
departments to train at least 10 per cent of the
people more. If they want 100 people, let 10
people more be trained as apprentices  in
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these industries. Let us start with public
undertakings. Let at least some people be
trained every year. After training, they can go
if they got any job. If they don't get any job, at
the time of strikes, they can be taken in and
the public inconvenience will not be there,
either in railways or in airlines or in public
undertakings. This has to be done. I request
th, Minister to consider this and see that in
every industry at least some percentage of
apprentice trainees are taken in. This has to be
done in the form of an Act. Only under an
Act, the Government and the~privat, in-
dustries will give training to these people.
There is a lot of unemployment in the country.
If you insist on this, at least some percentage
will b, employed as apprentices and they will
get job, outside Thank you, Madam.

SHRI U. R. KRISHNAN (Tamil Nadu):
Madam Vice-Chairman, trade unions in India
have got a great influence in the field of labour
and among the labourers. The trade unions
attached to the textile industry, the railways, the
coal industry, mines, dock labour and other
industries are playing a vital role during the
time of strike or during the time of closure or
lay-off or negotiations pertaining to the issues
relating to that particular industry. In India we
cannot find a single industry without any trade
union. Even if there is no trade union, the
management itself starts a trade union. Such is
the * position the trade unions occupy in

the labour field. But, central recognition is
refused to almost all trade unions except to
some of the trade uniong which sail with the
Government. The National Labouf Organi-
sation is of the opinion that there should be
national trade unions but should not be like
mushrooms having their number as 50,000 or
a lakh. It has prescribed a limit of 10 per cent
of the unionised labour in the country or in the
industry. This concept is totally wrong. For
the present the Committee on Conventions
and ILO and the Government are deciding the
central recognition on the strength of
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five lakh labourers spread over in four States
and industries. This conception has also to be
modified. The Government has to give a
serious con. sideration to this aspect of the
issue so that the Government can have
people's representation in different bodies
which have to decide important issues.
Everybody should work for greater
cooperation, harmony and peace in the
industrial relations of this country. It should
be the object and aim of the Government that
industrial disputes should b, decided by
conciliation arbitration and adjudication so
that the industrial relations machinery is not
put to undue stress and strain. A
comprehensive industrial relations bill should
be" brought forward immediately. The
Minimum Wage, Act should be implemented
with the spirit in which it was enacted. In the
agricultural field the labourers are not getting
their real wages in some States except in
States like Tamil Nadu. . The payment of
Wages Act should also b, amended so as to
cover mor, number of industries. There
should be a national wage policy. The Labour
Ministers'  Conference in 1981  had
recommended that the benefits of th,
Minimum Wages Act should be extended to
workers who are not covered by it and a sys-
tem of general minimum wage may be
introduced. Bonded labour rehabilitation
should be given the first priority. Workers'
education is an important programme and this
should also be followed up vigorously _ The
working of the Integrated ' Rural
Development Programme should be carefully
watched in which 15 million families would
be provided self-employment opportunities in
fields such as agriculture, village and cottage
industries and in the service sector. The
unemployed in this country are likely to get a
new deal in the Sixth Plan by providing
measures like credit facilities, training,
marketing, etc. Our education should be job-
oriented. The Payment of Gratuity Act should
also be amended so that even the worker who
has not worked for 240
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days can get his share of gratuity. Labour force
knows that because of the Supreme- Court
decision a labourer who has not worked for
more than 240 days, is not eligible to get
gratuity in a particular year. The ceiling fixed
in the Payment of Bonus Act should also be
removed. Our labour policy should be specific
and it should always adjust to the situation and
requirements of planned economic
development and social justice. The labour
policy of the Government should be a product
of consultation with the workers, employers
and administrators. Cooperation between th,
employers and the employees can be ensured
by bipartite talks. Labour administration has
assumed a vital significance in the"st™°gy
development and labour was playing any
increasing rol, in th. economic and social
development of the country There are a lot °f
complaints that the employers are not paying
provident fund amount to the Government. At
present the number of persons subscribing to
the Provident Fund in India is about 12 million
yielding about Rs. 800 million a year. So the
PF Act should be strictly enforced. The
Provident Fund Act should also apply even to
the smaller establishments employing ten or
more persons. In India about 23 to 24 million
labourers are employed in the organised sector
out of a total employable population of around
240 to 280 million. And any attempt at
improving the quality of ethe working class
will touch a mere fraction of the labour force.
Can we ignore about our 2 million educated
unemployed waiting for jobs| jobs of whatever
quality, just to earn a respectable living? There
should be no two opinions that the quality of
the working life should be given much more
importance and the Government should take
care of it. The trend towards increasing strains
in labour-management relations calls for great-
er analysis of the underlying problems, because
it is only by hitting the problem at its root that
any improvement can be made. The
workers'
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participation in management should be
extended to almost all industries.

The unorganised labourers in the ,, sectors in
which they are working in our country and
whose production is often at par with that of
the organised sector, are neglected by both
political parties and academicians. They
continue to provide cheap labour. According to
the ILO statistics in large urban conglomerates
like Bombay and Calcutta more than 50 per
cent of the population is engaged in
unorganised sectors. In spite of difficult
working conditions such as lack of fixed
working hours and wages, this sector hag not
only thrived but is growing tremendously. This
indicates the compelling circumstances of the
downtrodden people in th, developing
countries which force them to take any kind of
work and submit to any sort of deprivation.

In India the unorganised labour is mostly
engaged in forests, construction work, small
industries, hotels, Shopg and agriculture.
Something must b, done for the welfare of
these workers and the Government should
com, forward to help them either by enacting
new laws or by strictly enforcing the existing
laws.

It is heartening to note that trained and
talented and skilled manpower is going
towards affluent ones because of poor wage;
and amenitieg given to them. This should also
be curbed in the bud.

The previous speakers spolte about the Bombay
textile strike. I would join with them and say that
Government should come forward immediately
with measures to end the strike. In this
connection I would join with Shri N. P. C. Naidu
and agree that the labour leader in any industry
should be one of th, members of the labour force.
It is the policy of the AIADMK to * see that only
a labourer in a particular union in a particular
industry becomes the leader of the union. In this
connection I would draw the attention of the
Labour Minisler to the fact that some of th,
labour  laws
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enacted by the Tamil Nadu Assembly have
not been given consent so far. I request that
this may be expedited and consent given
without delay. With these words, I conclude.

THE  VICE-CHAIRMAN [DR.
(SHRIMATI) NAJMA HEPTULLA]: Shri
Vishvajit Prithvijit Singh. Is this going to be
your maiden speech?

SHRI VISHVAIJIT PRITHVUIT SINGH
(Maharashtra): No. I have spoken earlier for
one or two minutes hery and there, at various
stages. If you are asking whether this is going
to be my long maiden speech, yes. In the
sense it is a prepared speech and I am going
to read it, this can be a maiden speech.

Madam, Vice-Chairman, I am sure that you
will agree with m, when 1 say that no
discussion on the Department of Labour can
be complete without reference to the Bombay
textile workers' strike. Hosts of figures given
to us by the Government, by the Unions and
by th, Press cannot within themselves portray
the anguish and agony of" thousands of
families forced to exist under the most hostile
conditions in a hostile metropolis where few
have actually come to their aid.

Political considerations, personal
aggrandisement, power of pelf—all had a role
to play in this sordid tale. Things have come
to such a pass that it is no longer relevant
who has won or who has lost. If any victory
is there for any one it is pyrrhic at best.

In any case Government has to be
appreciated for whatever it has managed to
achieve. Sixty cotton mills in Bombay
employ 2.33 lakh workers, of whom over one
lakh have reported back to work in a majority
of the mills. It is in large measure to the
acceptance of the recommendations of the
tripartite committee which has submitted its
report to the Government regarding house
rent allowance and badli workers.

Though HRA has been granted, the
continued employment of the badH workers
without any permanent
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ought to be a matter of concern for the
honourable Minister. This House would not
be amiss in asking for an assurance that the
Government will consider the implementation
of the recommendations of the Committee.
The leaders of our nation, our honourable
Prime Minister, Shrimati Indira Gandhi, has
very rightly aid as far as back as 1972, in her
inaugural address to the Asian Trade Union
Seminar, and I quote:

"Industrial relations are far too serious a
matter to be left exclusively to employers
and labour. The community has a vital
stake in problems affecting relations
between the management and the labour
and can seek legitimately a voice in the
solution of these problems through
peaceful means."

The third round of wage negotiations in the
public sector was commenced from 1982.
This includes some of the major public
undertakings, namely, Coal India Limited,
BHEL and the Steel Authority of India.
These negotiations, needless to say, dragged
on for months. To bring some order into this
chaos, the honourable Finance Minister has
already met certain Central trade union
leaders in January this year basically with a
view to a, early finalisation of wage
agreements between managements and the
workers of the public enterprises. The
honourable Minister has to be congratulated
upon the decision to set up a tripartite
committee to go into the question of the
industrial dearness allowance formula. This
honourable House must appreciate that,
unlike most other committees, this committee
iy bound within a time-frame and it has to
submit its report within three months and
within one month of submission of it report,
after consultations with the Central trade
unions, the Government would be obliged to
take a decision o, its recommendations A ma-
jor hurs»e, Madam Vice-Chairman has be
removed and one can only* hope, with
anticipation, that all de-
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lays in the conclusion of settlements would be
minimised. At this juncture, Madam, I would
like to emphasise that the problem of
negotiating fresh wage agreements in the
Central undertakings has assumed greater
urgency in view of the fact that the existing
wage settlements in as many a; 59 major
Central undertakings have expired as o, the
31st December, 1982. Any delay in
renegotiating long-term settlements is bound
to render unstable the industrial relations
situation in the public sector as a whole.
Matters have been further complicated by the
issuance of guidelines for wage revision
negotiations by the Bureau of Public
Enterprises. These controversial guidelines
inter alia stipulate that, firstly, the total
benefits arising out of the wage settlements
should not exceed 10 per cent, secondly, no
wage agreement should be implemented with
retrospective effect, and, thirdly, all wage
revision

propoEals should be linked *” P°™* formance
and productivity. Almost all the Central trade
unions  including the INTUC have
vehemently opposed the Bureau of Public
Enterprises' guidelines and the Joint Action
Front of the Bangalore-based public sector
undertakings have complained that these
guidelines are a violation of the basic norms
of collective bargaining and they have de-
manded their revocation. 1 believe, Madam
Vice-Chairman, that this honourable House
ha, the right to expect the honourable
Minister to disclose to it what re-thinking, if
any, the Government is doing in this very
important regard.

While on the subject of the public sector. I
would like t, mention cer tain salient points.
The statistics of the Labour Ministry reveal
that the number of settlements arrived at
under th, Industrial Disputes Act of 1947
have been going down over the years. The
fall i, the number of settlements is
proportionately much higher in the case of
the public sector. The causes can be
multifarious and the responsibility for the
same can be multi-dimensional. But it is a
fact that officers  of , sufficiently
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high status, having requisite powers to take
crucial decisions, stay away from any
conciliation proceedings and the resultant
outcome with that the officers negotiating
without the support of any actual decision-
making powers is obvious. It is high time the
Government took steps to see that the officers
who are empowered and are entrusted with
the responsibility actuary exercised them and
do not become isolated satraps within their
air-conditioned offices. There are very clear
Government guidelines regarding the public
sector undertakings to consult the Ministry of
Labour before filing any writ or appeal in
labour court cases. These guidelines, Madam
Vice-Chairman, are being flouted practically
everyday. Public sector undertakings are even
challenging the decisions given by th, Labour
Tribunals and authorities before the various
High Courts of this country. I feel, Madam
Vice-Chairman, that we should very strongly
urge the Government to make sure that its
own guidelines are observed more in practice
rather than in breach. This is the very least
that we can do towardt the discharge of our
responsibilities to those masses who have no
voices to ai, their grievances except Those
which are raised upon their behalf in this
honourable House.

Various laws have been enacted by the
Government to protect the interests of the
working classes. The best of intentions,
MaHam Vice-Chairman, if not directed
accurate” can end up defeating the original
purpose be-bour Act nor the Payment of
Bonus hind them. Neither th® Contract La.
Act contain any provision for any recovery of
the just dues owed to the workers as enacted
by this very august House. I would urge upon
the hon. Minister that his Department should
immediately consider and bring forward in
the form of legislation, suitable amendments
so that som, tangible rather than notional be-
lief becomes available to the workers.

Whil, upon th, subject of legislation, I
would urge th*e Hon Minister also to re-
examine the Payment of
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Gratuity Act which wag enacted some years
ago.

The work force employed by the
Government ag stated in the latest Economic
Survey comes to a figure of over 15.6
millions, while that employed in the private
sector is 7.4 millions. The hdige majority is
illiterate and not organised into strong trade
unions. The average worker, therefore, has no
access to any agency which can agitate for his
rights to gratuity—those ver, rights', Madam
Vice-Chairman, which this honourable House
is swor, to protect. I' would once again
request the hon. Minister to consider the
setting up of an agency which would fill this
very necessary need of providing gratuity to
those who cannot agitate for it.

There is also a lack of any law which
specifically takes care of the confirmation of
those workers in their employment who live
in a permanent state of limbo because of
arbitrary and artificial breaks in service.
Lakhs of workers continue as casual labour,
Badli v/orkers; etc., with no form of social
security being available to them. This
problem is even more acute in the sector of
agriculture where we see mass migrations of
casual labour, moving upon their annual
pilgrimage from their own less developed
States to large areas o{ western U.P.,
Haryana and Punjab during the harvest
season. Every day one reads newspaper
accounts of the exploitation of such workers
which practice falls well within purview of
the legislation o, Bonded Labour. One of the
priorities of the new 20-point programme is
the total abolition and rehabilitation of
bonded labour. Unless we take cognizance of
this pernicious practice prevailing in thig most
important sector of our economy, millions of
workers whose numbers do not figure in any
statistics but who comprise a large part of our
population will remain unprotected.

From these various instances, I am forced
to come to only one conclusion—the
Government, while making clear it intentions
to safeguard the
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interests of labour and while actually doing so to
the best of its ability especially in instances
which come to ity notice—actually suffer, from a
lack of any  directional  policy—the
implementation of which ca, ,chieve positive
results directed towards a particular goal. I am
sure that the hon. Minister, unde~r his able gui-
dance, will introduce, through his Department a
comprehensive' all-embracing legislation which
vrllX, I would repeat, convert into real terms the
national gains which the Parliament °f India hag
see, 'fit to confer upon the millions who toil
ceaselessly for the progress and prosperity of this
great nation.
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A TR ofr FT FwET A IHE BE NS AT
W ooy 21 47 b R ogw wm (swem)

AT & ara # & A% 3w i &

Faret ¥ oard AT & ST & F) WRAT FaT wWEIAT ¢ IgET epat
SHTTATE FET £, 9 AW X S ¥ oy £, ... (swwww)

v gt § FEr fF owrg Gwr &

FT G%1 & 7 OWT ¥ 9T WiE SHRI A. G. KULKARNI (Maharashtra) :

Ushaji, for once, you have spoken the truth, that
your children are educated in  such colleges and

high-schools.

T qaT A1 4 ITEM T famr wiT
faw #= foor &t & g war o

T w9 7 F (wwawva) 3w A0
T qwr 9ir @d 3A 39
AW T G, THA ATH AET FE A7
qIET BT Al "Wy wEi A OO 72
ug ¥y ¢ & ogwrd s wvom
gar g a0 ozw dram wA g
AT FAT FHITATAN FWT FTFT FTH0
&, T ®[W FTX W TMAT E oA@i w
HOHRIT 4T A1 =4qeqT F IF 97 4

oft wiva oy @ @ A qwAr
wrgar g fw ow ok awomAmE) A
& oqraenr ¥y ¥ ? 7@ 97 faed
FqrET AT FUALT F oA qIHAT
W 43 go F wvr wAwr ;w0 oW
feqorr wwrar 2, 97 {81 wwAv ) uwgr
4% A¥T ATA B\ gAry oavé ag
T 35 gu # gHar o, gwit
¥ qdf =T y3iw F wy A &
0T Yzt 73 F WY grow wid 4R
qqEr fauzdr F A odeger e
AT WEE grEe@ ¥ WM BT AW
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FuawTaEA[To  (sEEt) A
daaeen] © @z ¥ I o4 H AT
o # |

o vrayar fog o mweer A1 3w
agq  #1 Hifar (maum)

SHRIMATI USHA MALHOTRA:
I am on a point of order. Personal
remarks should not be allowed,

qW AqT GAAw HAFET § I
war (sftadaiz) w7 &0 39
ga7 fang arg 91 #1w wm aFar g
oiv fagry &1 Jq9 wa7 fanz @y
Al wrA 9 g A AFAT )

sfedl FW WEEIN . 9TaAAR
feara & fAm ags 41 #xr 2 91
9 21Fa 6 fF " Ad Fon fee
EEL) faazr adr frazr
How does it affect your health?
L F A FArgA | gA A a4y ANl
% & g w4 faaz am §0 az
AN @TE |

o tsae fag 0 wm o Aifun
siyz wye feam 3A0 7 d947 fanz
ATF wF P FOT) AT § T QIHTT
2 % wdw Wi feama @t an
idn farzasr &) o1 Ao qeEe
g faga afagm 51 391 71 & =
avErT & w7 fagm Y w7
Faq faaz Tw1 & 1 mlAn m-
ANETE W ETT, WA Al EATy
w2z 4 feais ®¢ 31 € & garer
BF IO S0, BNTYY ArFA aErd)
sta, 7 ferirz wts @ 10 &@re
N #T Adr gf 9 Afagm @arg
aT AT FAT AZT TE ALTA IIL HIF
i sz g Elenfra sz @ g &
F2 W ¥ 99 A9 %A EAIEsT
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§ A4 | grEA 7 NET A9 E
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I A4, BIZ B @A A AE
TE AT T qrgr geard & g,
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FAMFY AN woar 271 wma Al
fat 7 wod SwE ASE0 KT AR
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grg vaww Azt v ag qIET
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(zaaT)
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vEl w==t F g § modAy a@
AW & g |

SHRIMATI USHA MALHOTRA: Madam Vice-
Chairman, | am grateful to you for giving me this
opportunity to speak on the working of the Labour
Ministry.

I am really shocked at what actually Mr.
Rameshwar Singh had to say from acrose the floor. I
would say he tried to show himself as a champion of
the working class all along, representing them in thig
House, but not a word has been uttered by him for
them or for the women that comprise 5C per cent of
the population of the country. This is what has
happened in the past and that is why I find that
inspite of the fact that people had confided in all of
them, now they find themselves there on the
opposition
hAnchps

St wd 3T wEEE o giE |
Foar
The policy of the Government has been reflected
in the Sixth Five-Year Plan. It has gone all out for
the working class and for th, emancipation of the
industrial and agricultural workers so that both get a
fair deal. We have to have peace and hormony. We

Fﬁﬁ"f cannot allow other parties to hold them to ransom
just for their own petty interests.

What has
happened
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in the Bombay textile strike? I would say it
was a hand, a selfish hand, which worked
against the interests of the workers over there.
The Government has tried its level best, and 1
would like to congratulate the Government
for the way in which it has handled the entire
situation.

SHRI A. G. KULKARNI: It has not yet
handled.

SHRIMATI USHA MALHOTRA: If you
go over the record of the Government, you
will be able to find out and decipher for
yourself that the lock-outs, the strikes, during
the Janata regime were far too many which
affected the productivity in this country.

[THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN) in the Chair]

The entire economy was damaged beyond
recognition. The entire infrastructure, the
entire fabric of the economy was damaged.
And who should be held responsible? I hope
all of you will kindly look within and see that
this negative approach will not go very far
with this country or with yourselves with a
nagative approach.

I would like to congratulate the hon.
Minister for Labour and the Ministry also for
working day and night in trying to put the
house in order that was ransacked by the
earlier regime. Our hon. Prime Minister,
Shrimati Indira Gandhi, has announced the
renewed 20-point programme which goes a
long way in the emancipation of the workers.
The programmes are very vital, and hence
unstinted support is forthcoming from all the
four corners of the country. The Sixth Five-
year Plan has spelt out the broad programmes,
the objective of the minimum wage policy,
the rehabilitation of the bonded labour. And 1
would say, "Kindly look within yourselves."
You also seem to be bonded labour, worse
than those working elsewhere. We are free to
speak what we like. But you speak the some
language which can not be
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understood. We are trying to improve upon
the earlier labour policy. We have the
Minimum Wages Act which is there. I would
appeal to the Government to kindly look into
it and see that we are able to amend it as was
originally designed within a period of five
years.

I woud like to go back to another remark
that was given by one of my colleagues across
the floor, Mr. Mathur. He said that the
Government's policy is to support only one
organisation, and I feel he meant the INTUC.
But let me bring it to the notice of this House
that there have been violations of the code of
discipline in some unions which have been
brought to the notice of the Ministry, and
during the Janata regime those unions were
recognised. They were accorded recognition, I
have violated the code of discipline. Is this
what you expect? Is this how you are going to
carry the country along the path of progress
and prosperity? Kindiy question your hearts
within. What do they say? What has happened
after that? I have requested the hon. Minister
to get these unions de-recognised. In spite of
the fact that the INTUC unions are in a
majority, our voices are not heard. I have this
remorse in my heart that the delay in
appropriate action is there. They are trying to
create all sorts of stories and misunderstand-
ings and they are trying to follow such cases
so that their doings art-not undone. But it will
affect the interests of the workers. I would
plead with them to kindly refrain from doing
S0.

For the first time in the Plan document
there is a chapter on women and
development. I am sorry that the Opposition
has not even a single lady Member to speak
for women. There was one sitting in the Chair
from our side. And I have sat all along. My
leader gives me that inspiration to speak for
them. E;i not a single opposition lady
Member has spoken on the plight of women,
although the Government has done *
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lot for them and lot more remains to be done.
Their rights remain enshrined in the
Constitution, entombed in the Constitution,
but the implementation, the way it ought to
go, Will come only with the help and co-
operation from all sections of the people,
from all the parties. We have been able to get
women as 50 per cent of the voters, but do we
care for them as much? No. But our hon.
Prime Minister has always thought of them
and has actually demarcated certain areas
where they can be accommodated.

o eravae fag g a0 5 a0
@ @ afe gw A § 313 § arag
T 2 &l |

SHRIMATI USHA MALHOTRA: The aim is
to provide the necessary infrastructure for the full
development of the potential of women to enable
them to play a significant role in the
development process as participants and
beneficiaries. Women have a vital role to play in
the reconstruction of a nation. Men and women
are the two wheels of the nation's chariot. They
both have to move with equal speed on the path
demarcated for the nation for its onward march
to progress and prosperity. You cannot leave out
50 per cent of the population behind. You have
done it all along. We all know it is a male-
dominated society, a society which has actually
kept us back. You cannot push them into a corner
and expect that the country will progress. Not
one of the opposition member has spoken about
women. I am shocked at this. We would like to
prove our worth. In the past during the political
struggle, whatever was given to us to share and
shoulder, we came out successful. And in the
economic struggle, We are there. But [ would say
that the attitude of the society, in spite of the
laws, in spite of the Constitution, somehow keeps
us away from what is our rightful place in the
society. We would like to take
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up gainful employment in the nation's
developing economy. We would like to
supplement the family's income. Both man
and woman contribute towards betterment of
the family which is the basic unit of a nation.
Women cannot play this coveted role if they
are pushed back. The attitudes have to change
but within the framework of the cultural
heritage that we have inherited. There should
be mutual respect for each other. There
should be place for the man as well as the
woman, whether it is the worker in the
factory or the worker in the field. The United
Nations Assembly proclaimed the period
1976—85 a* the Dacade of Women in
equality, development and peace. Ever since
the dawn of independence, our programmes
and policies have reflected a concern for the
women of the country. Female literacy and
education is on the increase. But I would say
that in spite of this literacy and the absorption
of women is much less in proportion.

off ST warz WiaT g A1 A
g1 9T T HIT AT AT

SHRIMATI USHA MALHOTRA: Mr,
Mathur had said something and 1 have
already replied to that which I will convey to
him later.

The non-workers include housewives,
students, infant children and old people. They
do not participate in the economically
productive work. My concern, however, is
that the progress of gainful employment of
women iy low in spite of the higher
percentage of literacy whiafi 1 had just
referred to. This is because discriminatory
practices arising out of so many factors, are
there to keep them back. The Indian Con-
stitution guarantees equality of opportunity in
matters of employment and directs the State
to secure equal rights and adequate means of
livelihood, equal pay for equal work, just and
humane conditions of work. Our labour laws
provide for protection and welfare. But
women are becoming the victims of the
impact
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of! transition to modern economy which has
meant exclusion of women in increasing
numbers from active participation in the
productive process. I would also like to draw
the attention of the Government, wherever
women workers have been retrenched, those
women workers should be taken back. Their
reentry should not be made impossible. Their
re-entry should be easier and there should be
laws. There are laws, as a matter of fact,
which safeguard their interests. But they
should be implemented. Enough has been
done in the Ministry and I would again
congratulate them. But at the same time I
would say implementation is far more
important than just drawing out blueprints on
paper and passing them or handing them over
to the officers. A majority of those who
participate fully, are on sufference. This is the
plight of women, I would say, mostly due to
the attitude which has been meted out to them
by the society, by our brothers here and down
the line. A very large number of those women
are subjected to exploitation of various kinds
with no protection from the society. The
experience of some countries has shown that
it is possible by public policy to accelerate
women's employment in new areas of work.
There are areas of work in which they can be
gainfully employed, like electronics, small
scale industries, village industries, etc. (Time-
bell rings) T hope you don't mean that I
should finish here and now. I am the only
lady Member speaking on this subject...

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): That is why a lot of
latitude is being shown.

AV IW WA - T AT A

TIRTT faE o AT AT
(zagear)

= e fog : Fadi g )
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SHRIMATI USHA MALHOTRA; But
you are on this side. You cannot speak.

SHRIMATI USHA MALHOTRA: You
are on this side of the House. So you have
to keep your mouth
shut.

Our Honourable beloved Prime Minister
has time and again emphasised that women
have a rightful place in the society along with
men. And only recently her concern for
women workers was reflected in her speech in
a Conference which she addressed of the
Public Undertakings, I quote "One of the
complaints they make is that most of these
women who are engaged through
employment exchanges as clerks, telephone
operators, telex operators, etc. have been
working on daily wages for years and that in
order to deprive them of the benefits of labour
laws, the management gives them short
leaves. The Ministry of Labour has issued
guidelines.."."—They have issued guidelines,
but implementation has to be ensured. This is
not included in the words that were spoken by
her. _ I quote again "...for the regularisa-tion
of such casual workers but they are guidelines
without any legal force behind them. But if
they are guidelines, they should be treated as
such. I don't think you need a law to force you
to do it. Each one of you should see to it that
in your own areas all such Government poli-
cies are in fact carried out. You must also
have a humane approach." I unquote this is
what T appeal to all of yoq. This is what I
appeal to the society. There should be a
humane approach and let the women-force
come forward. One of the main characteristics
of the modern society is a heavy reliance on
laws to bring about a social change. But I feel
voluntary organisations have a very vital role
to play. I would request the Labour Minister
to take them into confidence. I think the
Labour Minister will do well in listening to
their problems and try to
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sort them out and appreciate the constructive
role that has been played by them. I would
congratulate them for having pleaded the
cause of women at large.

It has been the endeavour of this
Government to uplift the social and economic
conditions of the unorganised rural workers
in the country with a number of measures
mainly with a view to increasing their income
and improving their living and working
conditions. A Rural Workers' Cell of the
Ministry was also set up which coordinates
and monitors the activities relating to the
problems of the rural workers. The Child
Labour Cell is also there. We have to see that
the children do not suffer because of forced
labour. Emphasis should be laid on the abo-
lition of child labour because we are not able
to follow up so many cases which go
unheeded because of which poor children are
made to suffer and and are victimised by their
employers.

" We are all aware of the provisions in
different articles of the Constitution and our
Government is pledged to implement these
provisions of the Constitution. We are
conscious of the fact that one of the most imp-
ortant means of achieving improvement in the
status of women is providing employment
opportunities to women. I would like to*
quote just a few of these articles so that they
are on record. The Constitution in article
16(1) prohibits discrimination against women
in matters of employment or' appointment to
an office under the State. Article 16(2) pro-
vides that no citizen shall, on grounds only of
religion, race, caste, sex, descent, place of
birth, residence or any of them be ineligible
for, or discriminated against in respect of any
employment or office under the State. Article
39(d) in the Directive Principles of State
Policy envisages equal pay for equal work.
Then there is the Convention No. 100 of the
ILO which was ratified by our Government in
1D58. The
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Equal Remuneration Act is also there under
which Central Advisory Committees have
been formed and the State Advisory
Committees have also been set up. The
Women Cell is also there. The main purpose
of this cell is to see that every State
Government and Union Territory be requested
to set up those cells so that the problems of
women workers are dealt with by them. ¢ The
purposes of the Women's Cell are (1) for-
mulation and coordination of policies and
programmes on the female labour force within
the framework of national manpower and
economic policies; (2) maintaining liaison
with other Government agencies to gecure
implementation of the programme in respect
of women workers; and (3) implementation of
the Equal. Remuneration Act and its extension
to various employments/industries and
examination of difficulties, if any, pointed out
by the units/industries. The role of the
Women's Cell has already been defined. It
looks into the welfare of women workers. 1
would request the Government to concentrate
more on the implementation side. There is a
National Labour Conference which, I would
say, should be convened at an opportune time.
The Industrial Relations Commission could go
a long way in sorting out certain problems of
the industrial workers.

Coming to child labour, I would say that
there are nutritional programmes and there are
vocational programmes and there is literacy
drive. In spite of all these, children and
Women are not being given a fair deal. [ may
not name them all as all of them figure in the
Labour Ministry's Report. Constitution has
given a place to the Scheduled Castes and
Scheduled Tribes, who get reservation in
appointments. Why can't you reserve 25 per
cent jobs for women?

[Mr. Deputy Chairman in the
Chair].

AN HON. MEMBER; Why not 50 per cent
reservation for Women?
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SHRIMATI USHA  MALHOTRA: All
right. I would be very happy if you men
could allow it. Even the Opposition party
members' wives and female members of
their  families have  voted for Shrimati
Indira Gandhi, I know, and I can tell you that
today you cannot gloss over the fact that you
are quite perturbed over this fact that Shrimati
Indira Gandhi actually rules their hearts. Even
now if we have not been able to do something
for them and if during her regime and with all
her concern for women and with all the
efforts of our Government we cannot do it,
then we have no hope in the foreseeable future
and [ would say that itis now or never for us,
the women force. =~ We have to have 25 per
cent reservation and if we can have more, then
there is nothing like that.  Otherwise, I
would tell you, our rights  will only remain
enshrined in the Statute Book and in the
Constitution. Backward they may  be, but
enlightened they are, and they know what is
right and what is wrong. And if Shrimati Indira
Gandhi could come back, it was not because of
what they, the women, the workers had in your
hearts, but it was because of what they had
in their hearts for her. She is not merely our
leader; but today she is a leader of
international fame and we must realise that
whatever she has done for us, we have to
carry it down the line. So, please co-
operate with us for the sake of the workers,
for the women  and for  the  children.
There are  different programmes which
have been framed for these people and we
need your active support for these things. I
would like to appeal to the honourable
Minister  of Labour, being the only woman
present who is fighting for them at the mo-
ment, not that I am doing it all by myself;
my colleagues join me in doing so. It is the
leader af the top who gives this inspiration
and this rightful placetous. So,I would
appeal to the honourable Minister to keep this
in mind and issue a directive to all the
concerned Ministries
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not to take away our rights from us, and the
real emancipation of women, which the father
of the nation had thought of for us, should
come now along with this right to enable us to
serve our country.

With these words, Sir, I thank you.

SHRI INDRADEEP SINHA
(Bihar); Mi. Deputy Chairman, Sir, not being
a trade unionist myself, I fee] I have a certain
advantage in Jpeaking today and I can raise
some broad issues of the labour policy to
which the honourable Labour Minister will, T
hope, pay some attention, because they are
seriously affecting both the economy and the
politics of the country.

Now, Sir, the first point that I would like to
mention is that 1982 was declared by the
Prime Minia-ter as the Year of Productivity
and there has been no bigger force than this
and ther, has been no greater fiasco than the
fiasco in the Yea, of Productivity, that is, the
year 1982. So far as industrial production is
concerned, this Ministry's Report notes that
"the number of man-days lost during 1982,
excluding those due to the textile strike in
Bombay, stood at 43.38 million" and added to
this the loss due to the textile strike in
Bombay, 62.07 million, arid it comes to
105.45 million man-days lost. This is a
record! Neither thp British Government
achieved this record nor any other previous
Government achieved this record nor even
Madam Indira Gandhi achieved this record in
any other year except this year, the Year of
Productivity. Ten crore man-days were lost in
this year of productivity. This, I think, is the
biggest condemnation of the labour policy of
this Government. It is not .only that the labour
policy has proved to be a fiasco, but also the
economic policy for the whole economy of
the country is in a state of decline now. The
rate of growth  in industrial
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production is almost half compared to 1981-
82 and even that rate may not be realised
because much of the growth that has taken
place is in some of the State sector undertak-
ings like coal, petroleum, electricity, etc. In
the private corporate sector, in the private
sector as a whole industrialists are
complaining that there ha, been hardly any
growth in industrial production. Anoiher fea-
ture of the year under consideration as also of
some other years is that not only workers go
on strike. There are lock-outs making strike
There are' lock-outs making quite a significant
contribution to the total of man-days lost.
Workers are also compelled to go on strike
and the capitalists are also going on strike and
the Government is unable to control them.

Then, Sir, my hon. friend Shrimati Usha
Malhotra "was speaking about women and
bonded labourers. Now, I am coming from
Bihar. Agricultural workers from Bihar come
to Punjab for working in the fields. And what
happens? They are caught by the police at the
railway station and straight taken to jails to
work as servants for the prisoners in Punjab.
The Akali prisoner were to be served in
Punjab jails. So, the Bihar agricultural
workers are caught at the railway station and
sent to jails in Punjab. This is a scandal. So
the evil practice of bonded labour continues in
spite of big speeches. And the number of
atrocities has not been revealed this year. | am
sure it is no less than last year's. And women
are, I think, bigger victims of these atrocities
against Harijans, tribals and other weaker
sections of the community. So, Sir, my
general observation is that there has been a
dismal failure of the Government's labour
policy which is apparant from whatever
figures are given in the official report.

Now, I do realise that the la*bour policy
alone is not responsible for this state of
affairs. The bigger share
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of the responsibility must be borne by the
general economic policy of the Government,
including the industrial policy, the Financial
policy, the export-import policy, etc. This is
no occasion hero to go into the details of these
problems. But I would only like to mention
that what is known as "import liberalisation"
is partly responsible for the decline in internal
industrial production and partial recession in a
number of industries Industrialists themselves
are complaining in some cases and even pea-
sants are complaining about it in some cases.
For example, artificial fibres have been
imported year after year during the last three
years. This has hit the producers of artificial
fibres here. This has also hit the cotton
growers here and caused a slump in the cotton
market. And yet under the so-called "import
liberalisation" policy it is being imported.
Take soda ash, caustic soda and SO many
other things; even steel and fertilizers were
imported when the production inside the
country was going up. Inventory
accumulation took place. So due to the wrong
economic policies production has declined,
closures and lockouts have increased, workers
have to go on strike. This is the dismal result
that has been produced.

Now, I would like to say a few words more
about the labour policy. What is the main
feature of the situation on the labour front
today? I hope the hon*. Minister will agree
that the main problem is erosion of the real
value of wages due to inflation. What iy the
extent of erosion? According to the official
report itself or according to a statement made
her, by the Government with 1960-61 as base,
both the wholesale price index as well as the
consumer price index for industrial workers
have now crossed the figure of 500. Prices
have risen fiv, timeg (since 1960-61. What
about wages? Have the wages of even what
are call-ej the "high wage islands," have the
wages of the workers working in th, high
wage islands gone up to that extent? I may
nar-
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rate here what a High Court Judge told e.
Their salarie; fixed in 1960 are now only worth
about one-fifth. -- So, this ,erosion of wages has
taken place in various categories of workers and
employees, including Government emp'oyees,
including well-paid  employees and  low-
paid employees. Everywhere this erosion has
taken place. And so far as the low-paid

employees are concerned, Sir, my
impression, my estimate on the basis of
the facts that I have gon, through, is that their

position has been reduced to very near th, level
of wages in agriculture, in unorganised industries,
in small industries, and in all the factories. What
ar, the wages of agricultural labourers? The
revised wages are anything between Rs. 4 to Ra. 6
or Rs. 10. But what were the wages under the
Minimum Wages Act fixed in 1960? They were
nowhere less than Rs. 2. So, they should be
nowhere less than Rs. 10.  Government hav, not
been able to prevent even erosion in the very
low wages that were paid to the agricultural
labourers. (Time bell rings)

So, this is the main problem. And this
problem haa been further aggravated by, I
should say, certain thought les; directives
issued by some of the authoritie; under the
Government. For example, a directive to which
an hon. friend made a reference was issued by
the Bureau of Public Enterprises, trying to
impose a kind of wage freeze that you cannot
increase wages, by more than a certain
percentage. This ban iy going on in Britain or in
other advanced capitalist countries where the
Governments are saying that whatever the rate
of inflation, you cannot have a w,ge increase of
more than 4 per cent or 5 per cent per year. Our
Government cannot pursue that policy. And if
that policy is pursued, ' there will b, burst-up in
the industrial sector.

Sir, an hon. Member stated that in 59
public sector enterprises, wagt! agreements
have expired. But the Government i sitting
fight and not doing anything to re-negotiate
fresh
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wage agreements. The Bureau of Public
Enterprises has given a directive that jf , fresh
wage agreement is arrived at, it cannot hav,
any retrospective effect. Then, what is the
meaning of this policy? The meaning is that
th, Government is provoking thg workers in
the public sector enterprises to go ¢n strike.

The Government is not granting th,
dearness allowance and other demands that
are dug to it; own employees. And in order to
shelve th,* issue, it has appointed a Pay
Commission. Now, even this Government
cannot deceive all people for all time. Yo™i
can deceive some people for som, time. Thig
Government talks bravely about pursuing
very popula, policies but it has copied, even
borrowed—m, friend, Rameshwar Singh is
not here—from the notorious Industrial
Relations Bill that wag placed °y the Janata
Government which all trade union or-
ganisations, including the INTUC, opposed
This Government is trying to borrow piece?
from that Bill and enact them a° Pisces of
trade union.

5

SHRI SHRIDHAR VASUDEO DHABE:
INTUC is now supporting it.

SHRI INDRADEEP SINHA: That i
because they are bonded labourers of the
ruling party What else can they do?

MR. DEPUTY CHAIRMAN: This has
been abolished now; don't talk of it.

SHRI INDRADEEP SINHA: A few days
back, teachers demonstrated here demanding
withdrawal of that Bill.

MR. DEPUTY CHAIRMAN: That will be
discussed day-after-tomorrow.

SHRIMATI USHA MALHOTRA: Poirft
of order, Sir. I am sorry a man of his calibre,
my colleague, should call INTUC bonded
labour. What is this?

SHRI INDRADEEP SINHA; All right; 1
withdraw tKat; they are pocket leader.; of the
pocket unions. It yoii are satisfied I will call
them by that expression if it suitg you
better.... (Interruptions)
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SHRIMATI USHA MALHOTRA: They
dontt iuiderutand this. You must learn
something from Mahatma Gandhi

SHRI INDRADEEP SINHA: If my friend,
Usha Malhotra, i pleased with the expression,
I am prepared to call them leaders of the
palace unions. They have nothing to do with
the working class.

Now, Sir, in this Report, it hag b,een stated
that no Central legislation for agricultural
labourers can b, passed. Why not? If a
Minimum Wage; Act can be enacted by
Parliament, why cannot a “Central legislation
for agricultural labourers b, .ohacted?

One more problem to which other friends
also referred and which is, thi; prolonged
Bomba, strike It is due to the insistence of th*
Government on maintaining the recognition of
a union which has been disowned by workers.
I think even now some wisdom should dawn
on the Government.

One more fact I would like to place before
you. It i; from Public Enterprises Survey—an
official publication. In this publication, there
is an expression called value added by
manufacture, that is, the appreciation in value
in the process ©' manufacture that is, total
price minus cost " raw materials, energy and
other materials consumed. Now, out of this
value added by manufacture (VAM), th,
percentage share o'f wages and salarie; was
61.6 in 1978-79; 59 per cent in 1979-80; again
59 pe, cent in 1980-81; but 45 per cent in
1981-82. We do not have the figure for 1982-
83

So, if the shar, of th® worker in thg value
that he himself produces is ao drastically cut,
what can be expected? W, can only expect
countrywide strikes, big flare-ups large-scale
battles and struggles in the factories, in mines.
Workers are restive today. Workers are res-lave
because their condition is so bad that there is
no way-out for them except to fight, to
struggle. And I would like to request the hon
Min-
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ister not to blame the workers alone. Who is
not .going on strike today? Magistrates have
gone on strike; judges have- gone on strike;
policemen hav, gone on strike. Ali types of
people are going on strike because of
unbearable .economic conditions.

So, if the Government does not see the
reality today, if the Government doe§ not
wake up to the reality, does not mend its
policies, everybody will go on strike and there
will be struggles everywhere,

MR. DEPUTY CHAIRMAN:
conclude.

Please

SHRI INDRADEEP SINHA: Yes, I am
concluding.

Now, th, Government's policy reminds me
of an expression which I used to hear during
the days of the freedom movement. The
policy Of the British Government used to be
characterised in a couplet;

‘fl@r A WG dar fd,
o A D ad, dw e,
#fvn o Adl, w9 ag, oy

Thi, i" essence i, th, policy of this Government
a; well.  They are not talking of anything les
than socialism. But in practice, whatever th,
worker was getting is being stolen, is  being
pickpocketed.  On th,, booking windows in
railway stations ami other places, ther, ar,
signboards 'Beware of  pickpockets?.. These
signboards should be remove® from there
and they should be hung on the offices of the
Labour Minister and the Finance Minister.
These are the biggest centers of pickpocketing of
the working class. ~ The, are pickpocketing
the workers, the employees, and the other
working people.  That i why, these people
hav, to fight

In the end, I have some suggestions to make,
some requests, if the Gov- . ernment i prepared
to consider them. Firstly, withdraw the tw, Bills,
trade union Bills, which are being opposed by
all the workers, all the teachers
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and by all the central trade unions, except the
INTUC. Secondly, withdraw the notorious
directives of the Bureau of Public Enterprises.
Thirdly, scrap that Bombay Act which gives
monopoly of representation to a trade union
which hag lost its mass base, that is, the
INTUC. Then, open negotiations with th,
central trade unions. Start a dialogue. Start a
dialogue wih your own employees. Thi; Pay
Commission i; not going to solve any
problem. Then, you should also revise th,
minimum wage, of agricultural labourers and
provide adequate compensation for the
agricultural labourers who logg their limbs or
their lives during the course of their work. For
example, on the threshers. The thresher, are
being used without any proper safety devices.
As a result of this, many people are losing
their hands and so on. These are the few
suggestions [ would like to make for the
present and hope the Government will not
reject them. [ will end by just reading another
couplet which describes the situation, the
position, of the Labour Minister ,nd the Gov-
ernment.

The temple ig built of wax, the God is of
butter and th, chair i3 on fire. On a chair
which ig on fire, a God mad,e of butter is
sitting in the temple of wax. Thiy i the
situation of your Government today. If the
Government does not change its policies and
methods, there is bound to be a big flareup,
ther® ig bound to be nation-wide strikes and
there is bound to b, big struggles which will
compel the Government to change its re-
actionary policies.

SHRI G. C. BHATTACHARYA: Mr.
Deputy Chairman, Sir, I rise to oppose the
Demands.

MR. DEPUTY CHAIRMAN; There are no
Demands
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SHRI G. C. BHATTACHARYA; I rise to
oppos, the Report. I ,0 it becausa ther, have
been fundamental changes in the labour policy
of the Government At the dictates of the
International Monetary Fund, and th«
monopoly houses, om, of the basla policies of
the Labour Ministry have been changed. Sir,
on, of the conditions of th, IMF loan was that
there should be peace on the labour front. The
Ministry i making ,l1 efforts to have the peac,
of the graveyard on the labour front. This hag
started with th,e acceptance of the IMF loan
last year, a, a result of which, many retrograde
labour laws were enacted and som, Billg hav,
been introduced for the same purpose All the
problems which ar, being faced by the
working class, or, most of them, can b, faced
to this e single factor. The burden of
economic cri&is hag been mostly shifted on
the working clas«. This hag also aggravated th,
problems face’t by the working class As a
result of recession there has been closures of
many industries and thig has resulted in large-
scale unemployment, I am not quoting figures
because my learned colleague, Comrade
Sinha, has given many figures, so, because of
the crisis, there have been unprecedented
layoffs, there hav, been unprecedented
lockouts The other aspect about fall in the real
value of wages has been covered by my pre-
vious speaker. There hag been , steep fall in
th® real value of wages. It i« more than five
times and the real valu, now is only 17 paise
If thig is the state of affairs, I would like to
know what the Labour Ministry is doing to
give an, succour to the working class which
> now groaning under th? .burden which ha
been shifted on them alone.

Sir, th, Labou, Ministry has been entrusted
with two itemg of th, 20-point programme.
The first i; item number five regarding
implementation of minimum wage and the
othe, is item number (ix regarding emancipa-
tion of bonded labour. I would like to know
whether the Labour Ministry is awar, of th,
position ol th* imple-
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mentation of minimum wage  both in the
agricultural field aa well ag in the industrial
field. In the case of Asiad worker; the
Suprem, Court has (¢ that articl, 24 of the
Constitution, of India .gives a fundamental
right to every citizen that he will not have to
become a beggar an® nobody  can take
forced labour from him.  The highest court
of the land hay interpreted that non-paymsnt of
minimum wag, amounts to violation of funda-
mental right, ,5 it amounts t, forced labour or
beggary I would like to know what follow-
up action this Ministry of Labour has taken in
the light of the pronouncement of  that
judgment of the Supreme Court.  Follow-up
action arise, in th, matter of fixing minimum
wages.  Notifications are issued by the State
Governments and also in some cases by the
Central Government that this minimum
wages will apply only to industrial
establishments employing 50 or more workerg
Do you mean to sa, that the industrial
establishments  employing 49 worker; do not
come under article 24 of the Constitution?
Does not article 24 apply to  them? Are
those employees not citizens of this country?
Ar, they not entitled to minimum wages?
So follow-up action was necessary. All such
notifications havf> to be withdrawn or suitably
amended. Even if you are employing 5
workers or one worker, you will have to pay the
minimum wage.  Otherwise, hi; fundamental
right i;  violated. And the Labour Ministry
ha, done nothing in this respect  If they have
not don, anything, the State Gov.ern-ment is
also not doing anything. Now I can give you
one example. There are certain industries,
which are claiming that they are
manufacturing most sophisticated instruments
which can compare with th, biggest multina-
tionals and reputabjg firms, but when the UP
Government issued a notification that the
workers engaged by such engineering
industries should be paid minimum wages, the
instructions contained in these  notifications
have not been implemented in the last three
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years. When we raised the matter, I regret to
qay that the Ployer, were» successful in
approaching the district authorities, labou,
department, labour  Minister, = Labour
Secretaries everywhere, and in spite 0* our
repeated  submissions, memoranda and
requests nothing has been done. Therefore, I
would like to know, is this the way of
implementing the 20-point programme? Are
you implementing it? It i all an eye-wash You
are cheating your Prime Minister. The Labour
Minister i cheating the Prime Minister. They
ar, not implementing it. The Labour Ministry
is sitting absolutely idle and their entire
machinery is corrupt and they are at the beck
and “'1 °" "¢ employers.

Now I shall take the question of bonded
labour. I would like to know how many
person, belonging to the Labour Ministry have
gone and foun-d out bonded labourers In many
cases, either an individual or som, organisation
or somebody going ty th© Supreme Court itself
has taken the initiative to find out the bonded
labour. Today the police, the
administration, the anti-social elements are at
the command of the employers. When at the
risk of life, you try to fre. the bonded labour,
there is total non-cooperation from the sid, of
administration. With great difficulty when you
take them to some district authorities, then they
take some steps. But thereafter, where do they
go? They do not have even the money to go to
their respective villages. Then we have to
arrange money for them to go to their villages,
purchase tickets for them, but thereafter the,
say: "After we go back to our villages, where do
we go?" There is no alternative schem, of re-
habilitation. 1 am again telling you that these
two programmes—about minimum wageg
an<j bonded labour— which ar. contained in
items 4, 5 and 6 of th, 20-point programme are
only on paper and thig Ministry is doing nothing
to implement them, although the entire emphasis
ig being given on the implementation of th,
20-point programme.
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Now I come to the question of the Pay
Commission and th, setting up of
Administrative Tribunals. When the real
wages are reduced, when priecs have gone up,
th, ;mployees need immediate succour. If you
get up a Pay Commission, when will they get
relief? This means that in order to deny a
reality, you are adopting certain devices. This
is not ,going to help. It will aggravate the
situation. I agree with Mr. Sinha that there is
no alternative to th, working class going on ,a
strike and an effective strike.

About Administrative Tnbunalg for Ceirtral
Government employees, these Tribunals have
been tried in our own State of U.P. You will b,
surprised to know that .*ry Tribunal consists
of two members—on, from the judicial service
and another from th. executive. It has not
worked. The judicial members have refused to
serve on these tribunals. All Administrative
Tribunals ar, now dead. They are not
functioning. It has been found that these
Tribunals have only delayed matters and th,
employees hav, been harassed. These have
been found to be ,n instrument of further
oppression of the employees. Therefore, I do
not know how, when the scheme has failed in
on, State, jhe Central Government is
proceeding with that, only to meet the same
¢, T am only pointing out a few problems so
that they may think over it and withdraw it
when. ther, is sufficient time.

Now a; my friend wants to speak, I
conclude with these few words.

SHRI SHRIDHAR WASUDEO DHABE:
Mr Deputy Chairman, Sir, the Report at the
Labour Ministry is only traditional, giving a
catalogue of events. There is neither a
direction of labour pulicy in it, nor ," attempt
to oric V to meet the new situation that are
being created, such as organising the rural
workers and giving them benefits.

The greatest failure of this Government is
that they have made labour policy , party
matter. This is closely connected with the
economic deve-
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lopment. No  programme—whether 20-
point or 40-point—is going to succeed in our
country unless there is a consensus and all
parties  support it.  The  economic
development in the world, whether in
democratic countries or socialist countries,
has succeeded because it had the sanction of
the people of that country and also that of all
the political parties.  If the people of the
opposition can go for discussions on Assam
and Punjab, I do not find any reason why in
our country  the economic development and
labour policy cannot be national matters and
above party politics. It is closely connected
with trade union movement. I am of the firm
opinion that trade union movement should be
delinked from political parties and allowed
to play an effective role fo.™ collective
bargaining and industrial peace.
Otherwise.  further progress is not possible
in our country. When the workers were not
organised, it wag natural and necessary that
political parties or the leaders were associated
to  give them some support. But today with
more political parties coming up, the trade
union movement is divided more. The same
thing is happening in the case of the emplo-
yers. The employers are not organised. The
main problem which is connected with the
Bombay textile strike is the engineering
industry and the chemical industry
employers made an agreement  at thana
for paying double the wages textile workers
were getting. No  demand would  have
com, if there was the principle  of uniformity
i, wages. Therefore, the anarchy is  created
in the circumstances in which we are living.
And unles; we radically change the policy,
nothing is going to happen.

Sir. in this connection, you will find that
the ILO passed a convention in 1975,
convention No. 147 a very important
convention and recommendation which was
acclaimed throughout the world, a convention
called "Freedom of the Rural Workers
Organisation." It said, "Rural workers or-
ganisation should be formed and promoter] in
democratic countries." Not only this. It has
gone further and
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said, "They should be associated with the
‘planning, economic planning, and they
should be given a pride of place in all matters
where rural economy is concerned." This
convention was adopted in September, 1977
by India. And this convention further says,
"Government must take administrative and
legislative action for implementation of this
convention so that the under-developed
countries can give great fillip in the rural
production." What legislative steps has the
Government taken? They have not amended
the trade union law. People. are asking for
reducing the subscription to Re. 1|-- Today a;
members they have t, pay Rs. 3, per annum.
That is a demand.

Secondly, you can pass the Industrial
Disputes Act. But here the Government has
taken a peculiar ptand. They say that they
cannot nass a legislation on the service
condition of the rural workers in Parliament.
Parliament is supreme. Sir. So far a>; the
labour matters are concerned, it is a
concurrent subject. I do not know why the
Government has taken that stand. It is really a
sad picture and a sad report in this connection
that the Government cannot form a Central
legislation.

What administrative action has the
Government taken? The ILO has said that
there should be no interference in the trade
union movement in the above convention No.
147. And in this connection what is th,
Government doing. They have interfered. It is
the fourth time that this has happened. There
is a clear breach of the ILO convention. At
page 73 of this report you will find that they
have appointed workers for organising rural
workers' trade unions. Something strange is
happening in our country. They have to be
paid Rs. 200 per month as the organiser. A
new word ha; been used. It is said that their
duties shall be to organise the workers into co-
operative trade union movement. What is
meant by co-operative trade union move-
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ment? Of this category, they have up till now
appointed 208 persons in 415 blocks. Sir, 1
would request the Labour Minister that before
the matter is taken to the international level, it
ig Dbetter if he withdraws the scheme
completely. This is not the function of the
Government. Do you want to create a public
sector or a Government sector in trade union
movement? Do you want that the Gov-
ernment should have its own trade union
movement? Is it because of the fear that the
rural workers will not be with them that they
are doing this? I suggest that this step whicn
the Government has taken, the appointment
of the rural workers organisers by the
Government, is totally against the very spirit
of free collective bargaining and the ILO
conven-

61'M.

tion. Secondly, in this report they have said
that there is a Rural Labour CelL For
industrial workers, we have got Regional
Labour Commissioners. At the lower level,
we have Assistant Labour Commissioners and
Government Labour Officers. But 1 was
surprised to not. that there is not a single
Rural Labour Cell at the Assistant Labour
Commissioner's level or at the Regional
Labour Commissioner's level. It i there only
at the Central level. If you really want to
organise rural workers and help them, if you
want to ensure the implementation of the
minimum wages or the 20-point programme,
you should create a network at the lowest
level, for which the machinery is already
existing. You have only to give additional
duties to the staff. Without doing this, you are
very proud to say that you have created a
Rural Labour Cell at the Central level and it i
functioning very well. Not a word has been
said in this connection as to what is being
done at the lower level. There should be cells
at the lower level and not at the Central level
only. Certainly it is good to have the cell at
the Central level. But unless you create the
cells at the lower level, it will not work.
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In this connection, I would like to ask why the
Government should say-that the Labour
Ministry has no funds. What step, are they
taking to reduce expenses? For the Workers
Education Programme, the Government, is
giving Rs. 2 crores as grant and lhe amount
which has been given to the trade unions is
Rs. 5.53 lakhs. Against a grant of Rs. 2 crores
for the Workers Education Programme, which
is used only for administrative purposes, just
like th, legal aid scheme, the amount given to
the trade unions is only Rs. 5.53 lakhs, and the
Government takes pride in this. I think the
time has come when the Workers Education
Board should be wound "P or its functions are
radically changed. Let th, trade unions be
given the responsibility of running the
Workers Education programme and only a
grant may be given, like the grant by the
University Grants Commission. Now there is a
big administrative paraphernalia for Workers
Education. Their TA|DA bills are much more
than what the officers get here. One ma,
travels throughout the State to find out who
are the rural workers. If you give Rs. 5.5 lakhs
to the trade unions fc;- the training of the rural
worker*, I think it is better that some other
work is given t, the Workers Education
Board—research and other things —and let at
least 50 per cent of the grant given to the
Workers Education Board be utilised for
training purposes and be made available to the
trade unions.

Now, Sir, if the Government can cove,

industrial disputes by legisla-
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tion, why can't the rural disputes be covered
by legislation? At least you ca, amend the
Industrial Dispute* Act and bring within its
pjurview the rural workers and create a
category of rural disputes providing them
with a remedy.

My last point is about the Palekar Award.
Now, why should the Government take upon
itself the implementation? I am entitled to
gratuity, but unless the Government makej a
reference, I cannot go to court. It the Palekar
Award is to be imple-mented. th, law says
that the reference is to be made. If I am
dismissed from service, three to six months
are taken only for conciliation. Why do you
take the responsibility on your head even for
the implementation of the awards and the
rights already created? 1 suggest that the
individuals must have the freedom of direct
access to the court, just like in common civil
law where persons can go and file a case. For
the dismissal, workers are required to wait lor
six months. And the employer sees to it that
the references are not made.

About the Palekar Award, certainly there is
nc implementation of the Palekar Award by
big newspapers. The news agencies,
Hindusthan Samachar and Samachar Bharati,
patronised by the Government, are not
implementing the Palekar Award, but nothing
has been done. The provident fund dues ar,
not paid to th* workers and the workers are
not given salaries for two to three months.
Not only that, newspaper establishments, after
taking legal advice, are
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starting to divide their establishments.
The Times of India, because they
were coming in the group of more
than Rs. 25 crores, in order not to
pay the proportionate wages as per

the Palekar Award, have distributed
establishment in four parts;

Ahmedabad Bombay, Delhi and Calcutta—the
Economic Times. Now they say it is about Rs. 10

their

crores. Not only that. They have also brought down
. particular category of Special Correspondents.
And they say they
ve got the right to do it. Not only that but the
reclassification of many newspapers with more than
2 crores
i-upees as gross revenue has  not been  done.
The

be reclassified and they should pay proper wages.

managements  of ; those newspapers should
Merely passing Palekar Award and saying that we
The
Minister should call a conference of big newspapers

are implementing it, is not sufficient.
which by their action are giving encouragement to
small newspapers not to implement the Award; an
My
the stage of confrontation in

atmosphere of confrontation !; taking place.
friend has narrated
the labour Held,
thing.

I do not want to repeat the whole
I am only sorry  that even for a textile
strike they have not been able to do anything. It has
taken such a long time, it is a record in the history.
The Government has completely failed in solving
that the

implementation machinery should be created and

the issue. 1 would, therefore, suggest
one of the suggestions is about the execution of the
award. As a lawyer you know, Sir, execution of ihe
award is not a power of the labour
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suggestion was made by the Labour
Commission in 1969 that tha Act should be
amended that the Labour court should have
its own power of execution. The new policy
is creating more rights and mor, expec-
tations but it is not creating the im-
plementation machinery. I would suggest to
the Minister, let him rise above party
considerations and have a national labour
policy for our country and see that workers
cooperate with him in the noble task of

reconstruction.

ot T®ANA TraEE o § wrqET
AgX WATE § A AT AH areer
T wAnT fagr

Iraamefa S, wagr Tw
#1 €% § #9ifF vemaw W famior
AT OATT WE T owEx ¥ oy
aw # 38 gfewe worgw ¥, foad i
W FOT g oA §, W 7 g7 faw
qF HT @ Agr ww afeaw
T AT AR 9v fermft adre
FEE | ATEIX T 9g7 | F147 qA
W v ¥ faw, &fer ag e
ar 2, wew qdF ¥ wraifew ad
e | e W ot worge A
FET qgT T ¥ AT IEE W
ar il 2,98 agw dmr ¥ Wk

g @l g @w wrew &
= woar oftaw = owTA F

FrawTafa ofr, wefT smieTETe g
AL ATHTAATESE G92T 41 §, 77 wrir-
qrgE §weT & firg ot 3w frdw ey
gt & R W W AR T &,
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g8 T@ wArEs go o g At
@t fard ¥gA aw FW AT W E,
g9l % smae @ § wAw "
wft o qrardr W g ww fadz
T 2, fasd ggr a8 W FW
g ww wifas o @ TWET AEF
fadz &) wroad @z & T @t o1
WY AT g, IR TR A A,
mx  TpAr 37 frar wars faear o9
FfFg w3 wdt & Fgw dar qAT
Wt qE fod £ &t Am s %W
s A fRgx ¥ o AT IANN
Zre azd awAm g fafanw 9
Az @r fFar war draaEe WA
T medg, #fwa 7z o g F
qmE F A@EYE 4§ AR

gy A A FT W &)

aqgarafy &, wre O
@ ¥ W AgE & WAgT A1 g
F a9 FT TE 8§, OF1 AWA
Frar a1 f7 77 Az & Areafaw
v &, ufpa wAdy S WX FAAT
# Taar v 2, Gwan favar Zidn

EQ

AT o, wF Sl F9
frz ot aem fafezr @
3 ® @ww W FeviE &, wA A
249 RS—11,
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feriag Fvq % form = da1 a1
fem fr W< A geEm gE
"AGT A9 §FE5 E AT AE AT AWM
# FT ST W F Ag W 9|
w7 TA OFWT AT WIEERIT WIE Av
TEM A & WA T OaAw@ ¥
aata  faar wdt qn S off wRgd
% frowrm aw § o oFw W
FIT 7 FAI0E, SrAer s anr &
Fam | ofteer gfra andt e et
AT T WA GAET 39 AT @i
F 9 agdr & e 39§ O
me fad, 37 &1 wrAarEiEr fqer g
e AW 7 #E qra ¥ s fEr?
TR wugd ® starar,  gieeEy
T FAMT | AAT W 9T TA qrdf
A U C S - U
g J &5 qaT 7w 97 w@r 3
#fPA T FT I AT A9AT AT
2ow ot adt & @ zfrwa-fadet
2 ww qrEt faedt wifs & fandy
g m mdfarzafeEs 1 faod
21 (|amA) wft wawasfag ot
q ST FF AT TH W AT T @
gz g ar 5oz avwre w
wd 7Ef 20 F w3 B q@Ar qmEAr
g fowa st wd mf w7 zw &
o 4 A0 AT WAl g T e
Fzréardi w1, ghewdat o1 gerr
W A 39 AT 3T FT T4 [
g wwar Fifgm a1 ! wAaar &
I7 F A A W F owEw fmar
fee ot za w1 Tam aF wdr "
g 991 7 § ANg F AL A ?
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Iraavry wgred, §  AWgd
& AL H FE W 4T | WAT T®
g ot wwge # o ifeddT @
¢ d% fomge g wiad
¥ fopr Adrd 0 o7 qEr 9 &0
faaar 2 @t WAy ¥ %@ &@F
e § Ea £ mwfw oawmw
@t o & g ad dEn
¥ fau #ww AE R FEr

qrEH 7T @I 2 | 35 T FT ATAET
¥ oga A ¥ g0, W oATH A
sprA fegr w0 A wWrAEar &
guifel &1 & 8 AAEEEA R
!ﬁﬁfg,mﬁﬂ'{ W A TR
goar aifge | fafvss =0 & 7 @
40-50 ATH § AT ST £ 1 50
9§z UFHIEE § owT W19 F, Ay
50 9He WL ¥ WY WA 7 |
Ty @awT A1 T Afw WT I
wraat fomr ¥ @i .

A Fygdamfs o o gaTE
wfmo

w VW AN QIRTA ;ST ST
T wmar zrew famn omar)
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s grawefd : am # qFf
FT Z13W @ew g1 o, & o 5%

ot TH QAT QTEAE A AT
Tizvz g fruood, sy F arg #
&5 arar g1 fagre &, aodve ¥ v
W fae & 3@ ma dramw awar
. BATTI-ZONT AT I F UFATTT FA
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T |

ot UM WNA QTREW Y /W
g TE § o A9 ®™eW ar
arar & AT A9 FEwr wwgdr faeer
F1fET |

g & 39 Fi¥T dgT F AL H
FEAT ATEAT F

St sewafE @ 3w &1 o
fifrezs AT % 30 1 35 #1 wifzo

st TW WA qrEEA  fagre @
g T AT qwa A gEE om
F1# qEar § 5o 97 B wfE
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A1 T W TTERATE ¢ e
Fave w1 foie  faadr arfzm

sy gveamfa cxg g7 Aty M9
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gfawrr & f& 57 91397 F1 57 Fo-
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AT 2 A1 @Et 9T wwgdl & (A
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A Tuedarly o wE ®T Ar rET
TAAHE KT FTT Z

oY TR AT TIHATE : HIX A%-
9 7 TIfET w1 SEATHE [mar AT
F1fzT |

A sugafy  agT agT e-
Az ) w9 7w qEa E gufwa
T 7 aen w01 faezT g2z

SHRI GHULAM RASOOL MOTTO
(Jammu and Kashmir): Mr. Deputy
Chairman, Sir, I thank you very much for
giving me time to speak on this subject. I
have read the Report fo, the year 1982-83,
both the volumes, with great interest and I
must congratulate the Labour Ministry for
making many good moves for the welfare of
the labour during the year under report.
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Sir, there are certain points on which I want to
make certain observations. The first and the
fundamental point that I would like to bring to
the notice of the honourable Labour Minister is
the Bombay textile strike. Now this has been
lingering ' on for a very long time. But I have
suggested earlie—now the new Labour Minister
has come—that the Minister should call the
representatives of the labour and the manage-
ment to a conference and try to obtain an
agreement or arbitration from both the parties
and once this is don % I am sure that this
problem will be solved. Even if Mr. Samant has
to be brought to the negotiating table. he must
get an agreement and then all the points put forth
by the parties should be taken into consideration
and a decision should be taken accordingly and
that is the only way in which thig problem ca, be
solved. This has been lingering on for a very
long time and no solution is in sight.

The second point that I would like to make i
this:  While I have said that laudable things
have been done, I have to point out that a large
number of man-days have been lost. Now,
according to this Report, compared to the year
1931, in which 36.58 million man-days have
been lost, in the year 1982, 43.38 million
man-days  have been lost. But thi does not
include the man-days lost due to the textile
strike i, Bombay which accounts foi 62.07 per
cent. In other words, Sir compared to 1981,
when 36.58 million man-days were lost, in
1982, 145.45 million man-days have been
lost which works out to 288 per cent
compared to the previous year. This is a very
great tragedy and it is not only a tragedy
for the Labour Ministry, but it is a tragedy
for the country also. If we are going to
increase .our man-days lost by 288 per cent
in one year, where do we stand?  Even
according  to his Report the man-days lost
during 1982 come to 43.38 million without
taking into account the Bombay strike which
works out to an increase of 18.7 per
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year which is not a good commentary on the
working of the Labour Ministry. What should
be its aim? Its aim should be not to increase
the man-days lost, but to decrease the man-
days lost year after year. This unusual
situation was created by the Bombay strike.
But apart from that, let us take the situation as
it is. The Labour Ministry must take an
initiative and earmark that during the current
year not only they will wipe off this deficit of
8.7 per cent but they will try to reduce it. This
is my request. They should take immediate
steps in this direction.

The second point is that I am very happy
that in 1982, 82 per cent of 614 threatened
strikes wer, averted, including the one where
there was a lock-out. This is a good thing and
I must congratulate the Minister that this
happened in this year.

Industrial disputes are in the realm of the
State sector, but willy-nilly these are the
responsibility of the Centre also. So I would
request the hon. Minister that under the
Industrial Disputes Act they should be en-
couraged to solve the problems of labour at
the State level but the Centre should also
monitor that all disputes are being settled at
the State level. Wherever necessary, the Cen-
tre should intervene and use its good offices
with the State Governments and the
concerned authorities before that takes a
situation like the one taken by the Bombay
strike. If the Maharashtra Government had
taken the initiative at the right time, I don't
think this situation should have developed
such a degree. Sir, I want to...

MR. DEPUTY CHAIRMAN; Last point.

SHRI GHULAM RASOOL MATTO:
There are only one or two points. The
Payment of Bonus Act, 1965, was enacted
and the bonus payable was fi-114 per cent.
At that time there \va rupee having 16 annas.
It was said that one anna should be given
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as bonus. This works out to 6-14 per cent.
Later on, it was increased to 8.33 per cent.
Now time has changed; things have become
very dear. Although I belong to the industry
also, 1 would request that this should be
immediately increased to 10 per cent, because
this is a very great need of the labour. The
minimum bonus payable should be increased
to 10 per cent. The payment of Gratuity
(Amendment) Bill, 1982 has bee, introduced
in the Lok Sabha. But I do not think the
Labour Ministry is very earnest to have it
passed during the current session. I would like
to urge that this should be passed immediately
so that it comes into force and people,
including journalists and others, who are
drawing up to Rs. 1600 also come under the
purview of this. This may kindiy be dome at
the earliest possible opportunity and it should
not be delayed.

MR. DEPUTY CHAIRMAN; Please
conclude.

SHRI GHULAM RASOOL MATTO: Then
there is the question of workers' participation
in management. This has raised problems. |
would only request the hon. Minister to
ensure, while taking a decision on such a vital
issue, that the real representatives of the
workers should be made member, of the
Board, What is happening at the moment is
that those people who do not find a place in
politics otherwise try to make inroads in trade
unions and try to become their leaders and try
to represent them on the Board of manage-
ment. The labour of that corporation or
particular industry must know what is
happening there. So the real representatives of
the worksrs should by represented on the
Board. The foreman must be there or a labour
man must be there, and not a hired politician
to sit there o, behalf of the workers. If and
when the workers' participation in the
management is decided upon by the
Government, it must b° ensured that only
those who belong to that particular corpora-
tion or industry should be there.
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Then, there are two other small points. That is
about the recognition of trade un‘ons. There
must be a vprehensive Act about it and only
those trade unions which have a minimum
number should be recognised. This should be
strictly adhered to no matter what the
situation, and...

MR. DEPUTY CHAIRMAN; You have
raised the point. Don't discuss in detail.

SHRI GHULAM RASOOL MATTO:
Some sc >r the immigration of
Indian workers must also be introduced. Sir,
there are good programmes for labour
welfare. I request you to introduce a scheme
where the corpus should be funded both by
the management and labour where Labourers
may be sent to holiday homes rent parts of the
country.

MR. DEPUTY CHAIRMAN; Kashmir.

SHRI GHULAM RASOOL MATTO; This
is very important. They can go to Kashmir and
they can go to other places in groups. And thig
should be funded like that. Then, Sir, aptitude
test for selection of craftsmen-trainees should
be extended to handicraft industries also.
There should be increased efficiency of the
employment exchanges. And only those em-
ployment exchanges should get a bonus or an
incentive who have provided greater number
of jobs during the particular year. Merely
registering the unemployed people seems to be
the only job of the employment exchanges.
But the real job of the employment exchanges
should be to find jobs. Those employment ex-
changes who have provided greater number of
jobs should be given the incentive, and it
should be seen that they are encouraged.
Lastly, Sir, there is the training schem, under
the 3-point programme for Kashmir. The
stipend has been fixed at Rs. 40. Rs. 40 i
nothing. It should be increased. And that too
was only 50 per cent. It should be 100 per
cent. Then, Sir, under the UNDP, during
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1982, only seven fellowships have been
utilised. There should be more fellowships.
And every State should be given an
opportunity to send people under this
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Programme.

With these observations, Sir, I con-
gratulate the hon. Minister.

DR, MALCOLM S. ADISESHIAH

(Nominated): Mr. Deputy Chairman, Sir, may
I first thank you fo, giving me an opportunity
to speak? Sir, I have five points to make. Th,
first point is in reference to the Appendix I of
Vol. 1 of the Report. May I say to the Minister
that I join Mr. Matto that the two volumes—
volume 1 describing the activities of th,
Department of Labour, and volume 2, out-
lining the Employment and Training
activities—are well done? And I learnt a lot
from reading those two volumes. My first
point is in relation to Appendix 1 of volume 1
which sets forth the all-India working class
consumer price index number. If you read
that, it confirms the fact that thp real wages of
workers have, over 30 years, fallen. This is
not generally known. If I read this Appendix
right. I iee that between 1949 and 1901, the
consumer price index of workers rose only by
4 per cent, which is 0.03 per cent per
annum— those were the halcyon days—
whereas if you take the decade 1970 to 1981,
the consumer price index has gone up two and
a half times, and money wages have gone up
only by twice. This shows the very serious
decline in real wages of workers. This is my
first point.

Now, Mr. Deputy Chairman, Si, this fall in
real wages ha been explained in terms of the
labour productivity having fallen, not rising
fast. That is why we are told the real wages
have fallen. This i not true. As far as labour
productivity is concerned, what evidence we
have of the mines working or the textiles
working, it shows that labour productivity
there is rising steadily. I have said this to
employers' organisations. So, | say it here
that the



Discussion on
working of

[ RAJYA
331

[Dr. Malcolm S. Adiseshiah] responsibility
for fall in productivity that of management
and capital. Nowhere, in ng country in the
world is capital being used so wastefully as in
this country at the ratio of 6:1. Therefore, it i
not the labour productivity which is
responsible for fall of real wages. It is the
poor way in which we ar, using our capital
which i, apparent from fall in industrial
productivity.

Sir. the second point I have is with regard to
the wages in the unorganised sector, and the
question of~mini-murj wages on which Mrs.
Malhotra has spoken and others have spoken. I
bring the question of women's employment
and wages as part of this area of unorganised
workers where majority of them are working;
and the agricultural minimum wage question is
also there. We find that on the one hand there
is a slow coverage of new employees for
minimum wages. There is also delay in the
periodical revision of minimum wages and
there is ineffective enforcement of the existing
provisions. Various suggestions have been
made in the Planning Commission documents
and in the report to correct these defects.

My third point is. that you have
successfully extended the =~ Minimum Wages
Act to 5 new mines. I note that and 1
congratulate you. You have also  revised

minimum  wages with respect to road and
construction workers and other categories.
But when it comes t, the States, you can
only advise them and you have given us
information about advising them to revise the
minimum wages and extend if to bidi workers,
handloom workers, carpet weavers etc. But
there isno evidence of what happened to
your advice that you gave to the States
because when they met you on the question of
minimum wages, the State Labour Ministers did
not agree. The Working Group on thig
question of minimum wages as set up but no
agreement could  be arrived at. And I must
say that un-
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, organised workers including the ques- tion

of women as mentioned by Mr.  Era Sezhiyan

are in a sad plight.

My next point refers to bonded labour. The
number of bonded labour that you referrsd
to, is 1.5 lakhs. I want you to remember that
the figure which was quoted by the Report of
the Scheduled Caste Commission and
referred to by Mr. Era Sezhiyan was 22.5
lakhs as having been identified by Gandhi
Peace Foundation and National Labour Insti-
tute.

SHRI DHARMAVIR: It was on the basis
of sample survey.

DR. MALCOLM S. ADISESHIAH: Yes,
It has been challenged by some of the State
Governments. That also I know. But the only
figure we have and which is printed in our
document—not in your document, but in the
Scheduled Caste Commissioner's
document—is 22.5 lakhs. Against thatj you
have now said 1.5 lakhs or 1.7 lakhs of
bonded labourers are identified. This is a very
small figure. I find two problems here. First is
the very slow pace at which bonded labourers
are being identified and freed, and the second
is, I am a little chary about the word 'fully
rehabilitated’. You say you have fully re-
habilitated them. I say to the Minister that the
field studies that we have done in my institute
in Tamil Nadu on bonded labour show that
there is a long way to go before we can call
then even partially rehabilitated. Many of
them tend to go back to the bonded labour
stage, especially the tribals in Salem district.

My fourth point is that as an economist I
see with great interest the excellent work
being done by the Labour Bureau. And here,
the Bureau iy responsible for it consumers
price indices. I would like to know from the
Minister as to what happened to the Seal
Report because you say it is under
consideration. When are you going to take a
decision o, the Seal Report?

Finally, I have two questions on the

appendices. First is on Appendix 5.
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We find theie.the number of inspections made and
irregularities detected. It says that you have
detected 27,217 irregularities and you have re-
ctified 21,000 irregularities; you launched
prosecutions in 1140 cases. But what happened to
the rest? That is one question.

Second question is, some of the public sectorg
like the Railways, to iock and surprise, are
involved in these irregularities. How can s public
sector agency get involved so heavily in the
irregularities? And here. Mr. Minister, you would
notice that the number of irregularities detected is
24,000 odd and the number of those rectified is
29,000 odd. How is that possible? Is there some
printing mistake? Is there some backlog? How is
it that you detected only 24,000 and rectified
29,000?

Third is with regard to provident fund, it was
referred to by one of the previous speakers; it is
on page 47-51. 1 find, the arrears are increasing
and one of the functions of your Ministry is to see
that this cheating of the workers is controlled in
same ways. Sir, in view of lack of time, I stop
with this.

MR. DEPUTY CHAIRMAN: I have to give
two minutes to Shri Hukm-deo Narayan Yadav as
bonus.

Af  FAYRE A@EN qTEF
(fazrT) Iraamfs #gEw
¥ ¥3q gvEIT ® ONA TA [T
arafra wear =Sar § fa famre
o o v wEw & W dfage
AWET £ WA Agr  wE wWrH Ag
faerar a1 FTEr "ArAT H AT A

ﬂi

giegor &Y v F wIW FH
T ww F o\ w7 7 am

T9 w3 # ar Tw  Arg =g
FHEETT  ZAT 2, ZAer @Rt IfEw

Faget AT HIT wAgel w7 fAer
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THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEEREN-DRA
PATIL): Mr. Deputy Chairman, Sir, in all, 17

hon. Members have participated in the
discussion on the

& Rehabilitation.
(Deptt. of Labour)
working of the Labour Ministry. I am thankful
to all the hon. Members who have participated
in this discussion. Some Members were very
critical about the working of the Ministry, of
course, for obvious reasons and some
Members, although belonging to that side,
gave very good suggestions, particularly, the
hon. Member from Jammu and Kashmir, Mr.
Matto, Mr. Bhattacharya and other hon.
Members. They have given some very good
suggestions. At this stage, I only wish to say
that all these suggestions which have been
made with a view to improving the working of
the Ministry will be taken note of, will be
examined and we shall try to see that as far as
possible those suggestions are implemented,
are given effect to.

Sir, it is needless to say that harmonious
industrial relations is a prerequisite "
economic growth of a country. It i; more
important particularly for a country like ours
which is a developing country, with vast
manpower resources and also rich in natural
resources. So, we have to exploit both these
resources for the good of the nation and for
achieving quick prosperity in the nation. This
is possible only if there is a perfect under-
standing and harmonious relationship between
the employer and the employee. Sir, on this
occasion, I hope, I expect and I appeal that all
those employers and employees, they should
work together and create an atmosphere of
confidence and mutual trust. This is very
necessary under the present circumstances.

So far as the Government role is concerned,
some Members went to the extent of saying
that Government has failed in its labour
policy. Hon. Member, Mr. Ramamurti; he is a
trade union leader, I know him for a long time,
he has spent almost all his life in trade unio,
movement, but unfortunately, today I do not
know why he preferred to make a political
speech. I can understand his difficulties. H,
went to the extent of saying that it is better if
the Labour Ministry is abolished altogether. 1
do
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not know why he is so unhappy about, this
Ministry of all the Ministries in the Central
Government. As 1 said just now, I can
understand his observations because in our
country, I do not know whether I should say for-
tunately or unfortunately, trade union movement
has developed on political party lines. I think

I have yet to find a political party without
having a trade  union or labour wing  with
them. So, almost all trade unions in our

country are politicised. Naturally, even the
trade union leaders wi'' project their views
according to th ,r party lines. That is what
Mr. Ramamurti did.' I wag saying that the
Government role definitely i not anti-labour or
pro-capitalist. After all, in our country the
total labour force, according to the statistics
available, as on 1930 is 268  million, of
course, nearly 50 per cent are children. Out
of the remaining 50 per cent. nearly 85 to
90, per cent are labour force. I want to know
from the hon. Members, can any party
afford to incur the displeasure of such a large
number of our people  and again be the ruling
party or in  the Government? Supposing
this 268 million working force or labour force
had not voted, or they also had the same
impression which the hon. Members from the
other side talked about thi; Government and
the Labour Ministry, they would not have *"
back here with a clear verdict  our party to rule
this country for 5 years upto 1985. So it ig
not correct and it is not fair on any Member's
part ! to say that the policy of the Government,
the policy of the Labour Ministry is  anti-
labour and pro-capitalist.

Sir, 1 refute this allegation with all th,
vehemence at my command.

Sir, I must tell this hon. House and through
this House the entire natio i ~hat we are for
working class, we are for particularly the
working class whose bargaining position is very
weak and our role is limited. As Labour
Ministry, our role is of a mediator. We have got
a huge organisation
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at the State level. At the Central level we have
got the Central Industrial Relations Machinery.
At the State level, w, have got the State
Industrial Relations Machinery. And we have
got a Monitoring Cell also. Whenever it is
brought to our notice that in a particular
industry, or in a particular establishment, there
is some unrest, the workers hav, become res-
tive, immediately the Monitoring Cell which is
watching the developments rushes to the spot.
They meet the workers' representatives and
employers' representatives; conciliate and try
their best to avoid the strike. I have already
given the statistics how this Monitoring Cell,
because of the policy that they have adopted,
could be able to avoid strikes and lock-outs
during" the year 1982. I do not want to go into
details about these statistics. So that is the role
that the Labour Min-isry i playing.

Sir, in our country, both for employers and
employees, there should be a code of discipline.
Both the employers and employees should
play their part according to that code. I am
referring to the code of discipline. For the
information of Mr. Dhabe, I must tell him that
this code of discipline was evolved in this
country in consultation with the employers' re-

presentatives, with  the employees' re-
presentatives. The Indian Labour
Conference, in its meeting held in the year
1957, decided on this.  The Indian Labour
Conference means a body consisting of
representatives  of employers, employees and
also Government. They unanimously resolved 1

that for securing proper  industrial climate
and harmony, there must be some code of
conduct and it should be equally applicable to

both the employer and the employee. A
Sub-Committee wa, constituted and that
Sub-Committee, on whieh workers'

representatives were there, immediately drew
up the code of discpline and they went to the
Indian Labour Conference's Main Committee and
the Main Committee approved and ratified it. At
that time, in the year 1958, there were only
four Central trade
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union organisations. And all the four Central
trade union organisations were a party to thig
code of discipline. And after that the Central
level and at th, State level the implementation
and evaluation committees were constituted to
oversee the implementation of the code of
discipline, and up to 1971, from 1958 to 1971,
this Indian Labour Conference used to meet
and the implementation and evaluation
committee used to meet periodically to review
the implementation of the code of discipline.
But what happened unfortunately in 1972
because by that time th, number of trade
uniong also increased? And then they said that
you must have a criteria for giving represen-
tation to trade unions on the Indian Labour
Conference; and I admit, Sir, till this date th,
criteria for giving representation to trade
unions on the Indian Labour Conference could
not be resolved. That is why although the code
of discipline is there, what is happening is. I
find, in most of the cases th, ©* of discipline
to which the employers and th, employees are
parties, iy observed more in breach than in
practice. I am blaming tToth the employers
and the employees. I am not saying that it is
the employees who are responsible for not
observing th, code of discipline. But the fact is
that although there is the cod. of discipline,
now we are thinking of reviving it. That is why
I think a chapter ha; been added in the
Industrial Disputes (Amendment) Act about
unfair labour practices. So, whatever has been
decided long back in 1958, we are now giving
a statutory backing to that because at that tim,
there was no statutory backing. It was only an
understanding. So, we thought a time had
come, and we have realised, unless we giv, a
statutory backing' to the cod, of discipline, it is
very difficult to enforce it.

Sir, I can tell the hon. Members that we
must realise th, difficulties of both the
employers and the employees because as
Labour Minister I receive both of them. One
night, one
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evening, one employer came. Employer meang a
representative of a big company employing about
5,000, people. He came and asked me, "Sir, you
tell me. I am confronted with problem. In my unit
I had got only one union so far, and I know the
strength of that union because there was no other
union at all, and so I recognised that union. I
entered into an agreement with that union. After
the expiry of the period, I had the agreement
revised, and the revised agreement is in force.
But only one month back other gentleman has
dropped in and with a hundre® workers he has
started another union, and he is threatening. He
said, 'Nothing doing.' I do not recognise what
agreement you have with that union. I do not
recognise that union at all. You must recognise
me. And thig is the charter of demands, you must
accept. Otherwise "I will ask my people to go on
strike." And he asked me, the employer asked
me. "You please advise me what to do. As the
Labour Minister you must advise." The next day I
went to the office and asked the officers also, and
I must tell you, I must admit and confess the fact
that we are in a very difficult position because
today what is happening is there are unions re-
cognised unions, and some fellow goes ther, and
then all of a sudden he creates another union
because there is so much of liberty, so much of
freedom that anybody can start a union I think
with, seven people or eight people.

SHRI SHRIDHAR WASUDEO
DHABE: Fifteen per cent w, the
recognition criteria.

SHRI VEERENDRA  PATIL; The
recognition criteria is according to that code
of discipline. That is what I am saying, that
unfortunately
that code of discipline has no statu -----------------
tory backing, with the result that under the
Trade Unions Act, any seven people can join
together and start a union. And that fellow
now is threateningi. He! sayg, "Unless you
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accept these demands, I am going to have a
gherao, I am going to have a big rally against
your factory". This employer says, "You
please advise me what to do. Which
organisation should I recognise?"

Similarly th, other day, about 25 employees
came with a comjji&int that the employer had,
without giving any notice, dismissed them.
Then i asked our officers. They say that these
employees can raise an industrial dispute.
Then I said, for raising an industrial dispute,
that dispute will be referred to the tribunal or
to a labour court. And unfortunately my ex-
perience is that any case which is referred to
the tribunal or to the labour court lingers on
for days together, months together, years toge-
ther, with the result that those employees who
have nothing to eat and who are eaking out
their livelihood on daily wages say, "Where is
the capacity, where is the sustenance for us to
wait for such a long period?" That i why,
because of the slow movement of disposal of
cases which are pending before the labour
court and also the industrial tribunal, I must
say, and I must admit the fact, that employees
are losing faith in these organisations. And I
must also own that responsibility. So I quoted
these two instances to say that if there are no
rules of game if everybody wants to play the
game according to his own rules, then you
know what will be the result. It would end in
chaos; it will not be a game at all. Some hon.
Members asked m. what happened to the
recommendations of the tripartite committee
meeting held in September, 1982 and what
happened to the recommendations of the Sanat
Mehta Committee with regard to industrial
relations. They have made certain recommen-
dations and we are considering those
recommendations and we ar, processing those
recommendations. Consultations with the
trade unions, I hav, already completed. As for
consultations with the State Governments,
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recently my Secretary had discussions with
all the Labour Secretaries from different
States. Now [ am very anxious to see that a
comprehensive industrial relations Bill is
prepared as early as possible and introduced
in both Houses as early as possible for your
consideration.

Sir, now I come to the points made by
different Members during their observations.

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI KALP NATH RAI): They
are not present now.

SHRI VEERENDRA PATIL: The hon.
Member, Mr. Ramamurti observed that the
Madras High Court had struck down certain
provisions of the Industrial Disputes Act. And
he was under th, impression that neither the
State Government nor the Governr.-ent of
India did anything ,nd we were sleeping over
that matter.

I checked up th, position. The posi_ tion is
that it is true that the Madras High Court has
struck down section 25M and section 25N of
the Industrial Disputes Act. But, according to
him, the Government ha; not preferred an
appeal. It is not correct that ther, is no appeal
filed against the judgment. We have filed a
special leave petition in the Supreme Court
against the decision of the Madras , High
Court. We also intend amending setcion 25M
and section 25N on the same line, as the
amendment to section 25-0 incorporated in th,
Amendment Act, 1982.

Sir, he pointed out .

MR, DEPUTY CHAIRMAN: . The
Members should be present to hear the reply.

SHRI VEERENDRA PATIL: It is
unfortunate, because they made their
observations they criticised the Government
and when I got the chance to reply to those
observations, I  find
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all here. I do not know whom I should
address because the Members present here
have not made out thes, points. Naturally they
are not interested. But at least for the record's
sake, I have to say something. Otherwise it
will not go on record. And if it doeg not go on
record and if only the allegations remain on
record, then it will be inferred that from the
Government side there was no explanation.
That is why I am giving the details... 7 .M.

SHRI SHRIDHAR WASUDEO DHABE:
They will read the record tomorrow.

MR. DEPUTY CHAIRMAN: But,
Mr. Dhabe, courtesy demands that
Members should be present at the

time of reply.

SHRI VEERENDRA PATIL: About JK
Synthetics at Kotah, Mr. Ramamurti said that
2000-odd workers wer, retrenched or were
driven out of employment and the State
Government and the Government of India have
not done anything. Th, position is that it is true
that they have been retrenched — they have not
retrenched them; in fact, they laid off the
workers in stages from 10-1-1983 to 15-1-1983
du, to imposition of power-cut. I am told
powercut is hundred per cent in Rajasthan. So
that was a good excuse for them to get rid of
these people. I do not know why, whether it is
because they belong to CITU organisation; [
am not in a position to say that. But the fact is
that they were laid off. But before laying - off
they did not give notice. That was a lapse on
the part of the management for which the State
Government gave notice to them. When the
State Government gave notice, then this CITU
organisation which is a CPM organisation,
preferred to approach the High Court and it was
challenged through a Writ Petition filed by
trade unions in which th, Stat, of Rajasthan has
also been made a party.
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In the interim order issued by the Rajasthan
High Court on  31-1-1983  further
retrenchments have been prohibited. The
matter is sub judice. According to the Stat,
Government the retrenched workers would be
provided ™1 relief in case the retrenchments
are adjudged to be in contravention of the law.
When the layoff has been lifted from 17-2-
1933 the company is not working because the
workers are abstaining from duty. That is the
position.

Mr. Ramamurti and other Members were
also mentioning about minimum wages. I
think out of the total number of 234
employments included in the Schedule, only
38 employments come under the Central
sphere. Mr. Ramamurti and others were very
vehement in criticising the Government
saying, "Look, in some areas proper wages
have not been paid, in some area; bonded
labour is still prevalent what is it that you are
doing?" I want th, House to appreciate in this
federal structure among all the establishments
there are establishments which come in the
Central sphere and there are establishments
which come in the State sphere. For instance
railways are in the Central sphere. Railways
ports banks five or six oil fields; mines, all
come under th, Central sphere, and the
remaining come under the Stat, sphere.
Supposing there is an industrial unrest in any
industry which is in the Stale sphere, our
powers are very limited; we cannot directly
interfere in that. We can guide them, we can
issue instructions, we can tell the officers or
we can tell the State Government that they
must immediately tackle the problem. But so
far as we are concerned, we come directly into
the picture—that is, so far as the Central
sphere industries ar, concerned—because here
the implementations of the Acts is the res-
ponsibility of the Central Government. You
will find a number of Acts which have heen
enatced for the sake of labour welfare. 1
must
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tell you that the appropriate Government to
implement most of the Acts is the State
Government, and not the Central Government
at all. In this background, I will refer to the
minimum wages. There also the appropriate
authority to implement mini, mum wages is the
State Government barring the 38 employments
which come under Central sphere. There we
come into the picture and it is our
responsibility.

Several Members said that minimum wages
are not at all revised. Earlier they were revised
onc, in five years. In the Labour Ministers'
Conference that was reconsidered and their
decision was to revise it once in two years and
if ther, is a "se of 50 points in.the index, then
it should be revised. That is the policy and
according to that we have been revising
minimum wages. Out of the 38 employments
coming Under the Central sphere, we'have
revised minimum wages in 34 employments.
In four we have not fixed minimum wages
because there the wages Paid are much more
than the minimum wages prescribed under the
Act. Under an agreement which the workers
have arrived at with the management they are
getting much more. Now the Consumers'
Price Index is nearly 1500 and J agree that the
next revision is due. Our minimum wage was
revised in September-October, 1982 and we
are again revising it. We have taken initiative
in the matter. We have s'tarted th, formalities
and we Pe to further revise it in the 34
employments within a short period.

Similarly, I have personally written to all
the State Ministers and Chief Ministers
requesting them to review the minimum
wages that have been fixed. I can only write
to them, bring it to their notice and

quest them: Pleas, do it. I have got my
limitation. We are repeatedly reminding
them. I have already taken up the matter. In
spite of re-

1983 j

Ministry of Laboy, 346
& Rehabilitation
(Deptt. of Labour)

peated writings, there are unfortunately some
States where no minimum wages have been
fixed so far. For instance, Mr. Matto will bear
with me, there is no fixed minimum wage in
Jammu and Kashmir. Some States say that
they are actively considering. There are. State
Governments where although time has lapsed
and revision is due, they have not revised.
They say that they have appointed sub-
committees arid they will do it after the sub-
committees submit their reports. In this matter
we can only use our good offices. Beyond
that, we cannot do anything more.

In regard to variable D.A. we have
appointed the Secretaries Committee. As the
prices go up, whatever has been fixed
earlier ~ will not be adequate. = Minimum
wage is fixed only for workers who are in the
unorganised sectors. It is there people are
suffering most.  Shri Dhabe asked me about
minimum wages. He has made certain
suggestions. I find that trade unions are
active only in organised sector. I am not
blaming them. They are not interested in
organising unorganised labour i, rural areas.
You ask them why they ai"e not doing it. Are
W, coming in their way? Why not they
organise unorganised labour? After all in the
organised sector, employees get lot of benefits.
H, gets wages, he gets provident fund,
he gets the ESI benefits, he gets family
pension and he gets gratuity and he gets so
many other benefits. But these benefits are not
available to thoy,, poor people, to those
unfortunate people, who are in the rural
areas because they are unorganised and they
cannot agitate, they cannot go on strike for
more wages and they cannot ask  for these
facilities. So what I want to know is this:
Why are not the Central trade union
organisations, which are working in the
country, taking any interest in organising
these people and organising unions for these
people and why are they not safeguarding
these people who are in the rural areas?
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SHRI SHRIDHAR WASUDEO DHABE:
That is not correct. You know that it has taken
more than fifty years to organise th, trade
union movement even in th, organised sector.
I take time, you see. You know all that.

SHRI VEERENDRA PATIL: But I have
never felt that any trade union organisation
has taken this matter or this problem with
seriousness. You say that the problem is very
colossal and that it is a huge problem and it
requires a lot of time.

Now, Sir, on the question of the bonded
labour, there is so much of difference of
opinion, about the number of bonded
labourers in the country. With regard to the
bonded labourers identified so far, I have al-
ready given the figures.

MR. DEPUTY CHAIRMAN: But the
Scheduled Caste Commissioner's Report is
different.

SHRI VEERENDRA PATIL: Sir, in the
year 1982-83, 10,907 bonded labourers were
identified and freed and 36,019 were
rehabilitated. So far as the rehabilitation of the
bonded labourers is concerned, I must say that
it has already exceeded 100 per cent.
Whatever target was fixed for 1982-83 has
been exceeded. Sir, I was referring to the
number of the bonded labourers who have
been identified and released, and it is about 1-
112 lakhs. But there is a report from the
Gandhi Peace Foundation. Sometime back
they undertook a study and, according to their
report, it is more than 22 lakhs and that report
was also studied’ and examined in the
Ministry and, in the Ministry, after
examination it was found that the
methodology that wag adopted in identifying
the bonded labour was not the correct one and,
therefore, the Government has not accepted
the report which was produced by the Gandhi
Peace Foundation. But we the Government of
India feel that it is not only 1-1 j2 lakhs, of
bonded labourers who are there in the country,
but probably the number may be much more
because we do net know
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anything about that number. But again 1 must
say that according to the Bonded Labour
(Abolition) Act the identification of the
bonded labour, release of the bonded labour
and rehabilitation of the bonded labour are the
responsibilities of the State Government.
Although it is the responsibility of the State
Government, in 1979, w, voluntarily told
them that for the rehabilitation programme we
are prepared to pay 50 per cent of the
expenditure because they require ?our
thousand and two thousand we are prepared to
pay and so far we have released Rs. 798.53
lakhs for the rehabilitation of the bonded
labourers. Sir, in addition to that, we got the
programmes for the rehabilitation and we
clear them. Earlier the procedure was cumber-
some. Now, Sir, we have simplified the
procedure. Instead of releasing the amount
whatever the Government of India has topay,
in four instalments, we are now releasing in
two instalments. Again Sir, the question of
identifying the bonded labour is the
responsibility of the State Governments who
have been repeatedly reminded. We have been
repeatedly writing to them and we have been
reminding them that according to the Bonded
Labour (Abolition) Act it is the statutory
responsibility of the State Governments to
constitute these committees at district level
and even at the sub-division level also, the
vigilance committees, and we have been
telling them that they should constitute these
committees at different levels and they must
make vigorous searches to identify if there is
any bonded labour. But strangely, Sir, some
State Governments have written to us saying,
"Why are you bothered? We do not have any
bonded labour at all in our State." So if they
take such an attitude, you please tell us what
we can do Except persuading them—no. no, it
is not correct; because some ueople have
approached the Supremo Court there must be
prevalence of the bonded labour, please look
into that. W, have been repeatedly writing to
them and doing
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our best to se. that wherever bonded labour is
released it is rehabilitated as early as...

DR. MALCOLM S. ADISESHIAH: Is the
financing of rehabilitation entirely the Central
responsibility?

SHRI VEERENDRA PATIL: Fifty per cent
is to be shared, so far as the rehabilitation
programme is concerned. The pattern of
assistance is that out of Rs. 400 that is
required for the rehabilitation of a bonded
labourer, Rs. 2000 will come from the Gov-
ernment of India as grant and the remaining
Rs. 2000 they have to spend. Bonded labour
is a rural problem, because most of the
bonded labourers belong to the Scheduled
Caste, and Scheduled Tribes and they hav, got
o many other programmes like the NREP and
other special programmes for the Scheduled
Castes and Scheduled Tribes. Therefore, w,
have been advising them that this problem
should not be considered in isolation; it
should be integrated or dovetailed with other
programmes that we are having for the rural
people.

DR. MALCOLM S. ADISESHIAH: Th,
figure of Rs. 7.9 crores is the Central grant or
it includes the States also?

SHRI VEERENDRA PATIL:
only our share.

This - is

About the Bhatti mines, Shri Surendra
Mohan mentioned — he is not here now.. We
know that the Bhatti mines are not in safe
condition; they are in a dangerous condition.
This was discussed here

, also in response to a Calling Attention.
Therefore, the Director-General

Mines Safety, after inspecting the mines has
issued prohibitory orders, and according to
that order these mines cannot be operated; all
the mines are closed. So when some Members
were making allegations that people ar, dying
or people are being

~killed, it is not correct, because the mines are
completely closed. Many people approached
us that prohibitory orders should be
withdrawn. But we are very strict in th,
matter. We tell
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them that unless th, mines are made safe we
are not prepared to ask the Director-General,
Mine, Safety, to withdraw these orders.

Then, Sir some Members—I think,
particularly belonging to the Opposition, gave
the impression that in our country we are
encouraging only one trade union that is, th,
INTUC. Although they did not say so openly
but we could draw the inference that we are
going all-out to encourage only th, Indian
Trad, Union Congress because that
organisation belpngs to our organisation. But I
must say. Sir, with all sense of responsibility
that for giving representation we have been
following a procedure. And so long as I have
been in the Labour Ministry, sinc, September
1982, 1 do not think we have departed from
that established procedure that we have laid
down for giving representation. Sir, the
procedure or the claim for giving
representation which we are following is this.
We do not have any figures of verified
membership of Central trade union organisa-
tions, because they are not supplying the
membership. Some organisations. Central
trade union organisations, have refused to
submit their claims. But some organisations
have submitted their claims: most of them
have submitted their claims. We have ad-
mitted the claim of membership in 1980, and
according to that we have been giving
representation. The verification work is going
on, and verification will take some time. So in
the meanwhile, if there is any question of
giving representation to an organisation, then
you must have certain policies and a certain
procedure. So the procedure that we are
following is that whatever membership they
have claimed in 1980 we are giving
representation  to  those  organisations
according to th, strength of their membership
then. W, are strictly following this procedure.
I may tell this for the benefit of Mr. Dhabe
also, because he should not be under the
impression lhat we ar, going out of the way to
encourage only a particular organisation. It is
notso. We
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representation to all the organisations
according  to their strength so far as the
Central trade unions are concerned.

SHRI SHRIDHAR WASUDEO DHABE:
Even the INTUC has not filed in some State
branches. Still representation is given.

SHRI VEERENDRA PATIL; I said that out
of 10 or 11 central trade union organisations,
two trade union organisations, i.e.. CITU and
AITUC, in spite of our repeated requests to
them, have not submitted the membership at
all. They have not submitted the membership,
and their contention is that they do not have
any faith in the present system or present
procedure of verifying the membership. So,
the result is that they have not submitted their
membership at all. But even if they have not
submitted their membership, we are collecting
the information about their strength from the
Registrar of Trade Union Organisations
because 1 feel that after all they are also
important trade union organisations. And I
would have easily taken a stand that since they
have boycotted, since they have not submitted
any membership and we do not know what
membership they have, then why should I give
any representation at all? I would have taken
that stand. But I do not want to take that stand
because 1 want the cooperation of every trade
union. Whether they want to co-operate with
me or not, I want to co-operate with them. So,
although they have boycotted, I am taking
their membership, collecting the membership
figures, and according to those membership
figures we are giving representation to that
organisation also. And then, so far as the other
Ministries are concerned, who have got their
own Committees, sometimes thev ask us as to
how much representation they have to give on
the committees for labour. It is for them to
decide. But as Labour
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Ministry, what we do is that we tell

them that there are the Central trade union
organisations and this is the membership that
has been claimed because we have not yet been
able to complete the verification, and so the
unverified membership that has been claimed
on the basis of 1980 is so much, and so it is for
them to give the representation according to
that. Now, I tell you that this verification
process has started. And I have told already 9
our Chief Labour Commissioner that he must
expedite it because I want to know the real
strength of different Central trade union
organisations in the country. And he has
promised me that the process of verifying the
membership of all the trade wunion, !
organisations who have submitted their claims
will be completed within a period of six to
eight months. I want to see that it is expedited.
Then it will be easy for me to know the relative
strength of different trade union organisations.
Sir, the most important point on which there is
a deadlock today—I must admit that—is on
giving representation. And because of this
deadlock, I must say that the tripartite
committee which I had convened in the month
of September, 1982, many of the organisations
did not participate. That is about the procedure
of verification of the membership. Sir, there i*
a sharp difference of opinion in that. We are
not a party at all. 1 think we should not be
blamed. We told them that you please sit your-
selves and then you evolve a procedure and let
us know what procedure we have to follow,
and we are pre- " pared to follow that
procedure. But unfortunately these trade union
organisations are not coming together. They
are not unanimous on the procedure. They
have their own differences of opinion. Some
trade union organic sations said that this
verification should be on the basis of secret
ballot. And there are some organisations which
are vehemently opposing the secret ballot. So,
when there is
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no meeting ground, then we have to take some
decision. That is why this was discussed in the
Tripartite Committee. And the Sanat Mehta
Committee  has also made certain
recommendations. So, Sir, with regard to this
verification procedure, there are three
alternatives  before  the = Government.
According to the Sanat Mehta Committee
recommendation, they have said
unequivocally that the check-off system is the
only best system; it should be adopted. And
there are certain organisations which are
totally against the check-off system. So, one is
check-off system. Another is ballot system.
And the third via-media system is, all right,
you have check-off system. But wherever the
difference is 10 per cent or less than that, it
should be according to the check-up system
and if the difference is not 10 per cent or less,
then the membership should be determined on
the basis of secret ballot. So, these three
systems, check-up system, secret ballot and
via-media system, are under consideration. I
am not arguing in favour of any particular
system. As Labour Minister, I will go into the
merits of these systems; I am already
examining it and after examination, not only
the procedure for verification of membership
but also the proposals and the recommenda-
tions made by the Tripartite Committee and
Sanat Mehta Committee, are actively under
our consideration and I hope within the next
few months, I would be able to take a final
view; but I am not fixing any time limit,
because 1 have got so many formalities to
complete. Ultimately I have to go to the
Cabinet for their approval before I ask the
Law Ministry to frame the Bill which I can
then introduce here. But I would say that a
comprehensive industrial relations Bill will be
introduced in the House as early as possible; I
am very eager about that.

Mr. Sukul suggested that Indian Labour
Conference should be con-249 RS—12.
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vened as early as possible. My difficulty is
that we have not been able to find out the
basis for the criterion to give representation.
That is our difficulty. If the trade unions can
suggest the criterion to be followed for giving
representation, within one month I can
constitute the Indian Labour Conference and
convene its meeting; but today when there is
no unanimity, I am not in a position to
constitute it. When the industrial relations Bill
is introduced and passed, then it becomes
easy for us to constitute the Indian Labour
Conference and have periodical meetings.

With regard to national wage policy, this is
one of the recommendations of the Tripartite
Committee that we must have a national
wage policy and they have suggested that
committee of experts on the tripartite
committee should be constituted. That
recommendation is  being  processed.
Naturally we have to consult the Finance
Ministry also before we take a decision. But |
must tell the hon. Members that so far as the
constituting of a committee for the purpose of
determining the national wage policy is
concerned, it is under our active consi-
deration and we hope to take a decision as
early as possible.

With regard to child labour, I think we are
for the abolition of child labour and several
Acts are there where definition of the child is
clearly stated. In one Act only, the age given
is 12 years and below but in other Acts, the
age given is 14 or 15 years. That means, that
children below the ages of 12, 14 and 15
years are not allowed to work at all But again,
there is a social and economic compulsion. It
is not for pleasure sake that they work; they
work because their parents are not able to
earn sufficiently. So, instead of going to
schools, they go for work. We have got Advi-
sory Boards for child labour; we have 'got
similar Advisory Boards in the
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States also and whatever is possible, we are
trying our best to safeguard the interests of
child labour and see that child labour is not
exploited. About women's employment, 1
agree that out of total employed labour force,
in the organised sector, the share of women is
only 12.3 per cent or 12.2 per cent. It was
11.3 per cent in 1975 and today, it is 12.2 per
cent This means, in these eight years, the
increase in the share is only one per cent. |
am not very happy about it. We have been
doing our best to increase their share and
create more opportunities. That is why, at the
Central level, we have got, exclusively for
women, the national vocational training
centre at Delhi. We have got two regional
centres, one at Bombay and the other at
Bangalore. We have four more regional
centres for women. We have also written to
the State Governments to increase the number
of industrial training institutes, exclusively
for women. Similarly, we are taking some
action to see that the scope for the
employment of women is increased because
their share is very negligible compared to
their population, compared to their strength.

Hon. Member, Shrimati Usha Malhotra,
reiterated the demand, which was made by her
colleagues in the other House, that 25 per cent
of the employment should be reserved for
women. Sir, when this was discussed in the
other House, my immediate reaction was that
under the Constitution, it may not be possible,
because, it may amount to discrimination on
the basis of sex. But I have already held out an
assurance that I will get it examined again by
the Law Ministry and if the Law Ministry says
'Yes, it is possible', then, certainly, I will
consider it. But before considering it, I have to
complete the other formalities also. But I have
already assured the other House that so far as
this question of reservation of 25 per cent of
the vacancies or the employment for women is
concerned,
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I wi» see that this is examined by the Law
Ministry and after getting the Law Ministry's
opinion, whatever further action is necessary,
I will see that further action is taken.

SHRIMATI USHA MALHOTRA:
You should take it up seriously.

MR. DEPUTY CHAIRMAN: He has
assured that he will examine it.

SHRI VEERENDRA PATIL: Mention has
been made about the workers in the building
and construction industry. Mr. Surendra
Mohan was very particular about the
legislation. We have already taken a decision
and a Bill is also being drafted. In order to
improve the service conditions of those who
are working in the building and construction
industry and also their health, a suitable
legislation will be introduced in this House as
early as possible.

Similarly, I do not want to say much about
provident fund and the ESI because only one
or two Members have mentioned this. Mr.
Adiseshiah mentioned about the recovery of
provident fund arrears. There are some arrears
I agree. Not only from unexempted categoi-
ies, but also from exempted categories. But -
the arrears are not more than Rs. 60 crores.
The accumulated arrears are not more than Rs.
60 crores. But if we look at the realisation or
the receipt by way of provident fund, it is
nearly Rs 1,000 crores. Every year, it is nearly
Rs. 1,000 crores. We have worked out that this
Rs. 60 crores does not constitute even one per
cent of the total amount which we are
receiving. But even in regard to this Rs. 60
crore, I have already impressed upon the
officers that this backlog should be cleared as
early as possible. But we find that most of
these arrears are due from the units which
have been locked out or which have been
closed or whose financial position is weak, or,
in some cases, they have gone to the court and
got a stay order.
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SHRI SHRIDHAR WASUBEO DHABE:
What about the public sector?

SHRI VEERENDRA PATIL; So far as the
public sector is concerned, you can be rest
assured that we will see that the entire money
is recovered. There is no difficulty ,t all. The
only problem is about the private sector. I do
not want to go into the details. But I have got
some statistics where we have started 7A
enquiry proceedings in some cases. In some
cases, we have asked the revenue officers to
make recoveries. In some cases, we have
prosecuted the defaulters. In some cases, we
have taken action against them under the
Indian Penal Code; all these things are
pending. We are very anxious to see that
whatever backlog is there out of this is cleared
as early as possible. But I would like to
mention that this Rs. 60 crores is a very
negligible amount compared to the total
amount which the Government is receiving
every year.

Sir, I now come to the Bombay textile strike
because many members mentioned about it. So
far as Bombay strike is concerned, according to
me there is no strike at all. Now the strike ig
over. That is the position according to me
because now the problem is that many workers,
they are . coming to factories but they are being
turned back, that is the problem. That is why
now the Government of Maharashtra has
constituted a tripartite committee to see that
whoever wants to work could start working.
That committee has started functioning. So,
today the problem is not that the workers have
gone on strike, but the problem is that the
Workers who want to come back and work, the
management people are turning them back,
telling them that they cannot give them work.
That is the problem. Today's position is that
1,28,609 employees, ineluding supervisory
technical and security staff, are working, they
have reported to work.
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Thirty-three mills are working in three shifts.
Seventeen mills are working in two shifts and
eight mills are operating partially. That is the
position. The Deshpande Committee which is
being constituted is a tripartite committee.

SHRI GHULAM RASOOL MATTO:
How many mills are still closed?

SHRI VEERENDRA PATIL: Out of 60,
58 mills are working. Only two mills are not
working.

SHRI SHRIDHAR WASUDEO DHABE:
The total workforce is 2 lakh.

SHRI VEERENDRA PATIL: It is 2.32
lakh including supervisory, technical and
security staff. So, this is the position. So far
as the report of the Deshpande Committee is
concerned, its recommendations have already
been received and the recommendations with

regard to the HRA have been accepted by the
Government, Recommendations with regard
to .the Badli workers are also under consi-
deration. That is the position with regard to
the Bombay textile strike.

DR. MALCOLM S. ADISE3HIAH: I Mr.
Minister, js the figur, of 60 mil-. lion mandays
lost during 1982 correct?

SHRI VEERENDRA PATIL; I willl  come to
that. I must say that there I  is a confusion
with regard to the mans | days lost during
1982. 1t is 43.38 mil-I  lions according to the
report that is published, but the real mandays
lost excluding the mandays lost in Bombay
textile strike are only 33.38  million not 43.38
million.  What has happened, up to June the
mandays lost in Bombay textile strike have
also been included. That is why it has become
43.38  millions.  Otherwise, excluding
Bombay textile- mills, the mandays lost
during 1982 are only 33.38 million. That is why
if we compare it with the earlier figures, I
think the man-days lost during 1982, they are
not more.
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So far as industrial relations situation in the
country is concerned I must say that industrial
relations situation is fairly satisfactory. It has
not deteriorated. I am basing my assessment
on the statistics that I have before me because
the indicator of the industrial relations
situation in the country on the one side is
man-days lost and on the other production
lost. So far as the question of man-days lost is
concerned, compared to 1981—I am not
comparing 1980—it is 33.38 million in 1982.
So, it is less than the mandays lost during
1981. And the number of strikes also during
1982 has gone down. In 1980 it was 2501 and
in 1982 it is 1751. So the number of strikes
has also gone down.

Then so far as man-days lost are concerned,
I must say that it is again confined to only a
few industries and a few States. I can give the
example that out of the total 33.38 million
man-days lost during 1982, the man-days lost
in West Bengal, according to us, is 13.93
million. But 'he West Bengal Minister says
that it is net 13.93 million; it is 17 million. I
have got a press cutting with me about his
statement. Whatever it is, I do not want to
comment upon that because I have said that
the state of affairs will be reflected only by
the man-days lost and the total production
lost. In Maharashtra, during 1982, the number
is 8.89 million. I am not talking about the
textile mills. In Kerala it is 2.05 million man-
days lost. So it is confined to two or three
States and to some industries. Therefore, it is
not widespread throughout the country.

Then I must say that if you consider the
man-days lost to man-days put in—Mr.
Adiseshiah, who is an economist, will be in a
better position to appreciate it—it is not even
1.5 per cent. That way it is not correct to say
that there is so much of unrest there, violence
is there and all that I do not think it is the
correct state of affairs.
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So far as sick units are concerned, the
general impression is that in most of the cases
the labour is responsible for making a unit
sick. It is not so. 1 have got the figures that in
1982 the number of units which went sick
because of labour trouble was 2 per cent of the
total sick units. Only 2 per cent of the total
sick units went sick because of labour trouble
or labour agitation where labour was
responsible. But the number of sick units
which went sick because of mismanagement
of the management was 56 per cent. So it is
mostly because of mismanagement that the
sick units have become sick. While taking into
consideration the man-days lost, we have to
take into consideration the other factors also—
like the lock-out. In the case of lock-out, the
worker is not responsible. It is the
management which has declared a lock-out
and we have to take into consideration the
other factors such as .. . (Interruption) I am
coming to that. Supposing there is a hundred
per cent power cut—I am told that in
Rajasthan there is a 100 per cent power cut—
the factories cannot work and man-days are
lost there. We cannot hold either the
employees or the employers responsible for
that. Similarly if there is a shortage of raw
materials, or a shortage of funds or. finance,
and if for these reasons there are any man-
days lost, we cannot attribute it to the labour
or labour unrest. These factors will have to be
taken into consideration.

About industrial production, if you look to
the figures, if the production has gone down,
we will say, certainly it is because of unrest
among the workers. But it is not so. On the
other hand in 1981, the growth in industrial
production was 9.3 per cent. And in 1982,
over and above 9.3 per cent, it it 4.3 per cent
growth in industrial production. When there is
growth in industrial production and when
man-days lost compare favourably with man-
days lost during the last year, then it is not
correct to say that the
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industrial relations situation in the country
has deteriorated, but as I have assessed, the
situation is quite satisfactory and we have
been doing our best to improve the situation
further.

Lastly, there are some minor points I do
not want to go into details.

I
SHRI SHRIDHAR WASUDEO i DHABE: At
page 76, the Report says that you are promoting
co-operative trade unions in the rural sector.
What about non-implementation of the Palekar
Award?

SHRI VEERENDRA PATIL: 1 will tell
you about non-implementation of the Palekar
Award. I don't know \ the hon. Member
feels about that because...

SHRI SHRIDHAR WASUDEO DHABE:
About the news agencies and the Times of
India Group.

SHRI VEERENDRA PATIL: I will come
to that.

MR. DEPUTY CHAIRMAN: 1 think
something can be left out for some future
discussion.

SHRI VEERENDRA PATIL; About the Palekar
Award, I will explain the position. As soon as the
Palekar report came, Government took a
decision accepting the recommendations of the
dekar Award, and the recommenda-ns were
announced in December, [ 1980. With regard
to the report and ' also with regard to the DA,
the decision was announced by the Government
of India in July, 1981. Out of 1,183 newspaper
establishments, 510 have implemented
fully; 31 have implemented partially; six are
paying >»-wages which are not less than the
orders; 74 are closed completely: 33 have gone
to courts. Ithink this Bennett Coleman also
is one of the 33 who have gone to court and got
an order. But you know that the interim
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order is there and according to whatever
order is there from the court, they are making
the payment. The order is still there and the
matter is in the court. And 292 are not cover-
ed—they do not come under that, and 236
have not implemented it; one is paying the
wages as per mutual agreement. So, this is
the position so far as the Palekar Award is
concerned. Again I must say that
implementation of the Palekar Award,
although we have taken a decision, it is again
the responsibility of the State Governments.
But, at our level we have got a Committee. |
am the Chairman of that Committee. The
Minister of State for Finance is one member
of that Committee and the Deputy Minister
For Information is another member of the
Committee. We had one meeting already and
we are going to fix another meeting shortly
and we are going to ask the representatives of
the journalists to come and represent any
grievances they have.

" SHRI SHRIDHAR WASUDEO DHABE:
Previously the practice in the Labour
Ministry was that if any Award was
challenged in the court, the parties us£d to be
called there and Ministry tried to have a
settlement out of court. That is what I have
suggested for cases pending in the court.

SHRI VEERENDRA PATIL: About cases
which are pending in the court, I do not know.
For instance, the Bennett Coleman case is
there and I think it i; pending in the Supreme
Court or something like that. If they are in a
position to go to court and get a stay order, |
cannot do anything. But, outside the court,
whether we can * use our good offices or not
and even if we use our good offices, what is
going to be the response from both the sides,
it is very difficult to say. But I say, my feeling
is, so far as the Palekar Award is concerned,
it is implemented. So, very little is there, here
and there, but even that I will see that it is
implemented in toto. That is why we have
constituted a
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level and also  we have been writing to the
State Governments repeatedly.

Sir, with these words, I once again cxpres
my grateful thanks to all the hon. Members
who have participated in the debate and gave
their co-operation and valuable suggestions.
Sir, I Once again thank you.

MR. DEPUTY CHAIRMAN: Thank you
very much for a very lengthy reply.
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The House then adjourn
at  forty-nine  minut?, pi
seven of the clock till elev
of the 'clock on Thursday,
28th April, 1983.



